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NOES—Nil ‘

The motion was adopted by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Mgr. CHAIRMAN: The House stands
adjourned till 2.30 p.m.

The House then adjourned
for lunch at four minutes past.
one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
Vice-CHAIRMAN (SHrr M. P, BHAR-
GAava) in the Chair.

THE GOA, DAMAN AND DIU (AD-
MINISTRATION) BILL, 1962

THE MINISTER or LAW (SHrr A.
K. SEN): Sir, on behalf of the Prime
Minister, I beg to move;

“That the Bill to provide for the
administration of the Unlon territory
of Goa, Daman and Diu and for
matters connected therewith, as
passed by the Lok Sabha, be taken
into cons.deration.”

This follows logically from the
Constitution (Twelfth Amendment)
Bll which has just been passed. It
will be recalled that under this Bill,
the Constitution (Twelfth Amend-
ment) B’ll, Goa, Daman and Diu have
become part of the Union territory.
Under artic’e 240 of the Constitution
Parliament /s now competent to deal
with the government and administra-
tion of that territory and the Bill
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seeks to provide for a civil adminis-
tration for these territories which now
have become part of the Union
Territories under Schedule I and also
for giving them representation to
Parliament on the same lines as we
providedg for the territories of Dadra
and Nagar Haveli. Naturally we have
to provide for a High Court and we
have prescribed the High Court of
Bombay to have jurisdiction over Goa,
Daman and Diu. So far as the exist-
ing laws are concerned, we are pro-
viding for their continuance and what
is necessary is the power for the
Central Government to adapt these
laws. These laws are so different,
their application and their enforce-
ment are so different, from the pattern
we follow in India that very large-
scale power would be necessary for
adapting these laws for being made
suitable for administration and en-
forcement under the Indian Constitu-
tion. We are providing for that in
clause 5 and we have also taken power
under clause 6 to extend existing
laws to these territories with such
amendments and modifications as
would be warranted because of the
special features of these territories.
Now, so far ag clause 9 is concerned,
that also is necessary for purposes of
giving indemnity to officers who have
taken over these territories including
our military personnel who have
acted bona fide, on the same lines as
the Public Authorities (Protection)
Act, and we have also taken powrr
under clause 10 to make such further
provisions for the purpose of removing
any difficulty which might be experi-
enced in connect’'on with the adminis-
tration of Goa, Daman and Diu,

The amendments proposed have all
been by Shri Bhupesh Gupta.
That does not mean that those
amendments are nhot worth considera-
tion. They certainly are but they
proceed from the assumption that the
present measure sets the pattern for
al] time to come for the future admin-
istrative set-up of these terrritories.
Far from it, because we shall have to
devote a good deal of thought and con-
sideration in the future for the purpose
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: of setting up that administrative struc-

ture for these territories which would
ensure the maximum exercse of
autonomy for these territories consis-
tent with their special features. As
the Prime Minister had already declar-
ed at the time the Goa action took
place and also at the time the Consti-
tution (Twelfth Amendment) B:1l was
introduced in the Lok Sabha and was.
passed,

-

v

I do not think hon. Members
here would like the Government to
be hustled into this work. This is not.
work which can be done in a hurry,
and I think the experience we shall
gather in carrying on the administra--
tion of this territory would be
invaluable in assisting up to provide:
that type of a set-up whch would
conform not only fo our own ideas but
also to the aspirations of the people
of these territories who, like the rest
in India, are entitled to exercise the
maximum right of self-government as
our Constitution enjoins and provides
for everyone, to all its citizens. It is,
therefore, of the utmost importance
that we do not provide anything or
even attempt to do so in a hurry. We
should wait for the accumulation of
that experience not only in the actua
acqu’sition of the territory but also ir
administering it, during the military
action and also after, as civil authority
replaces the present adm'nistrat v
set-up. It is, therefore, 1 think inap
propriate and inopportune and, if
may say so, premature, for anyone t
suggest any administrative set-u
now or any commitment with regar
to such a set-up espec’ally when nc
only the government but the entir
country is committed to the task ¢
assisting these people in getting an
setting up that set-up which woul
give them the maximum self-goverr
ment and autonomy consitent wi
the special situation in which the:
territories are situated. I am ther
fore, very constrained to observe th
these amendments are not acceptak
to the Government far lesg tl
amendment which says that what
are bproviding will cease to ex
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after the Ist July 1962,  After all,

this is not just a matter of fancy,

Diwan CHAMAN LALL (Punjab):
What happens after July 1962? Does
it go back to Portugal?

Surr A, K. SEN: July 1962 is
nothing to me, I do not know whe-
ther the hon, Membzr has appreciated
the question that we have trieq 1to
raise. If these provisions are not ex-
tended after July, these areas cease
to be Union Territory which is far
from anyone’s contemplation, and I
am sure it is far from the
contemplation of the hon,
Member who has proposed this
amendment. It is, therefore, not ad-
visable, especially in such important
matters to try to fix a time limit. What
iz necessary is that {hey become g
Union Territory. It is not only in
consonance with the desire of the
people of these territories themselves
but also in consonance with the aspi-
rations and desire of the whole nation.
What then is to follow is a matter
which has to be considered carefully,
with mature deliberation and after
taking into account all the experience
which we may have the good fortune
of accumulating. As the Prime Min-
ister said, all that can be said now
is that at the earliest possible oppor-
tunity, as we have done in the case
of the country, a form of government
try to set up, in consultation certainly
with the wishes of the people here
and after ascertaining all the view-
points of these people and of the rest
of Dadra and Nagar Haveli, we shall
which would give all these territories
the maximum possible autonomy, hav.
ing regard, a~ I have said to the
peculiar position that these territories
will continue to occupy. There is no
doubt that culturally and historically
they have certain  special features
which should be taken into account.

These are my submissions, Sir, and
[, therefore, commend this motion for
he aceptance of the House,

The question was proposed.

[ RAJYA SABHA ]

(Administration) Bill, 846
, 1962

Sart  BHUPESH GUPTA (West
| Bengal);: Mr. Vice-Chairman, Sir,
I must at once answer some of the
points raised by the hon. Law Minis-
ter in placing th.s Bill before the
House, First of all he said that we
were trying to husile the Government
into something which should not be
done hurriedly, Seemingly it would
appear that he is beng reasonable.
But really he is hustling Goa into
the dispensation of the Government.
Goa ig to be made a Centrally-ad-
ministered  territory and certain
arrangements are made under this
Bill. I do not take it that the opinion
of the people of Goa has been
consulted in the matier and ag far
as we can gather, patriotic sec~
tions in Goa are opposed to this kind
of arrangements being made and I
w1l read out to you what they are
stating in thé memorandum that has
been submitted and signed by many
people.

“We demand a separate State of
Goa within the Indian Union,......

Surr A, K. SEN: Who are those
people?

Tae DEPUTY MINISTER or
EXTERNAL AFFAIRS (SHRIMATI
LaksaMr MENON): Who are they?

Surt BHUPESH GUPTA: “......
with an Executive responsible to a
Legislative Assembly...... "

Tue VICE-CHAIRMAN (SvrRT M. P.
BrarcavAa): Mr. Bhupesh Gupta, who
are the people who have signed this?

Surt BHUPESH GUPTA: These are
Goan patriotic organisations sponsor-
ing the memorandum.

SHrRrMATI LAKSHMI MENON: What
are the names of the organisations?

Surr BHUPESH GUPTA:
give you more information,

I shall

TrE VICE-CHAIRMAN (Smrr M. P.
Buarcava): No names are there on
the representation?
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Suri BHUPESH GUPTA: Let me
finish this;

...... as resolvedq by the All-
Goa Politica] Conference, held at
Margao, on the 28th January, 1962.”

You have got the date; you have
got the name of the organisation. Ii
is a Resolution passed by them.

Surt AKBAR ALI KHAN (Andhra
Pradesh): Who sponsored it?

Surt BHUPESH GUPTA: You ask
the Law Minister to find iy out. You
have got a Law Minister, ask him to
tell you about this rather than leave it
to the Opposition to enlighten you.
Here I draw the attention of the Gov-
ernment to a memorandum, It seems
you are interested in the sponsors.
Since your Law Minister has chosen
to keep you in the dark in regard to
this matter, may I draw your atten-
tion to what this All-Goa Political Con-
ference says in this memorandum? On
page 2 it says:

“We are emphatically of the view
that declaring Goa as Union terri-
tory (after its liberations) would
certainly mean a clear decline in its
political status which it enjoyed
even as a Portuguese colony.”

There were certain institutions ex-
isting there although they were per-
verted, And this is what they have
said. Therefore the issue is not oae
of Goa coming into the Indian Union.
Here the reference is to the particular
Schedule of the Constitution which
provides for certain Centrally-admi-
nistered territories and the people of
Goa as represented by the All-Goa
Political Conference do not like
that; they resent this kind of thing.
This is what they have said in the
memorandum. I know this memoran-
dum ig in the possession of the Gov-
ernment and since mames are also
wanted, I shall give the hames alto.
The signatories on behalf of the All-
Goa Political Conference are E.L. Dias

4 RS—4.
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and A. T. Dias for the Permanent
Committee of All-Goa Politica] Con-
ference. And the date is 5th March,
1862. 'Therefore, do not get the im-
pression as if I am trying to say some-
thing which nobody there says. Now,
I ask the Government, do they recog-
nise that the All-Goa Political Con-
ference is a competent authority to
speak on the subject?

SHriMATI LAKSHMI MENON: No,
no.

Surr BHUPESH GUPTA: If they
say ‘No’, then of course as far as
they are concerned, well, the case is
lost. If they say ‘Yes’, I do not
think even this Government will tell
an untruth on the floor of the
House in this matter. They have to
recognise that this is an important
organisation or conference or front
of all the patriotic elements in Goa.
If they recognise it, then it follows
that they are not heeding the advice
given by it. You cannot run with
the hare and hunt with the hound. It
is quite clear. Therefore I am not
hustling the Government. The Gov-
ernment on the other hand is hustling
the Goan people into an arrangement
which has been unilaterally created
here in this Secretariat and which is
as far away from Goa as Mr. Asoke
Sen is from the Conference. That is
the position. Therefore if anybody
is hustling anybody, the charge is to
be laid on the door of the Govern-
ment. It is the Government thatl is
hustling the Goan vpeople taking
advantage of a certain position they
occupy in this matter into a consti-
tutional or administrative set-up
against which they have spoken so
unmistakably, jso clearly and in so
eloquent a manner. Therefore, that
argument of hustling somebody on
our part does mot stand at all. Have
I exposed that argument? I think
I have.

SyrimaTt LAKSHMI MENON: No.

Surt BHUPESH GUPTA: I find
Mrs. Menon saving ‘No’. I think all
her life she has been saying ‘No’. 1
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do not know why she says ‘No'. I
thought, being a reasonable lady, she
would be convinced of the validity
of the proposition that I have placed
before the House.

The second point is: he said that
my amendment would mean that Goa
goes out of the Indian Union. Who
says that? Indian Union is not
Union Territory. Indian Union has
certain other tangible entities called
States. They are not in the Schedule.
What we refer to here is the Union
Territory. Union Territory means
Centrally-administered territory. Cen-
trally-administered territory means
bureaucratic imposition from Delhi.
You will say, ‘What is the proof of
it?’. The proof of it is the experience
of Manipur, Himacha] Pradesh and
Tripura. What do we get there? Des-
pite the demand of the people that
they shoulg get Legislative Assemb-
\ies nothing has been done to meet
their demand. We have got the so-
called Territorial Council. Up till
date they have not been given res-
ponsible Government or Legislative
Assembly or any such thing. Now,
the majority of the people of Tripura,
even in the third general election,
have voted in support of the demand
for a Legislative As-embly. And in
proof we say, in all humility, that
both the parliamentary seats--only
two seats are there-—~we have got

Swrr M. GOVINDA REDDY
(Mysore) : By misrepresentation.

Sarr BHUPESH GUPTA: . get-
ting 51 per cent of the total votes.
With an absolute majority of votes we
have got 100 per cent of the parlia-
mentary seats. And their main
demand—I went there—was that they
should have a Legislative Assembly,
that responsible government should
be granted to them and a democratic
set-up should be brought about

there. Now, what is the experience
of the people? They do not like such
things. Even in Manipur they have

got opposition 50 per cent. It is
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fifty-fifty. I do not know about the-
votes. The final results have not
come, but even there if the Opposi-
tion hag fifty per cent or more of
the votes, I will not be surprised
because even many Congressmen there
supported this demand for a Legis-
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lative Assembly and a democratic
set-up. Now, therefore, experience
tells us very clearly and tells the

Goanese people in particular that a
Centrally-administered territory
means Central imposition, a kind of
bureaucratic administration imposed
from the top by the Central Govern-
ment with a superimposed Commis-
sioner. Now, of course, we have fhe
Military Governor, but that institution:
will disappear and his place will be
taken by what we call a Commis-
sioner. A gentleman from TUttar
Pradesh or from West Bengal or
from somewhere will be sent there,
who has neither seen a Goanese in
his life, nor does he know the
Goanese language, nor does he know
where Marmagao exists or whether
it at all exists, Such a person will be
sent there to deal with the destinies
of the Goanese people as the Com-
missioner of this benign Government.
This is what happened. This is
exactly the experience of the people
of Manipur and the people of Tripura
and T am sure the people of Himachal
Pradesh as well. Therefore, experi-
ence rules that out. The Government
has no case.

Then, the question arises ‘Oh, the
Prime Minister has said it You will
be thinking. But he is taking so
much time {o think about the need
for granting a democratic set-up to
Tripura. Well, we thought—1 say
this Government, I am not talking of
the Prime Minister—it took a lot of
time for Rip Van Winkle to wake up.
But I think that compared to our
Government, Rip Van Winkle would
seem to be suffering from insomnia.
This is what I can say, because they
are sleeping over this matter for
many, many years and they have
done nothing. Now, if the Goanese
people have their doubts about it,
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question your bona fides and do not

take your promises as true even
when they are vaguely given, are
we to blame the Goanese people?

That is why they are pressing this

demand.

Now, let us examine it from other

angles. Is it not possible to have a
democratic set-up right now or in
three months’ time? What are the
practical difficulties? Now, first of

all, let us tell them where we stand
with regard to the principle. Do you
accept the principle of a Legislative
Assembly and a responsible Govern-
ment? Only after that can we discuss
the question of practicability or other-
wise of implementing this thing. Now,
you do not make any commitment
over this matter. After having not
made the commitment, you take
recourse to pleading practical diffi-
culties. This is not a very honest
way of arguing a serious political
proposition. You should say where
you stand. If you say that you stand
for granting an Assembly, a demo-
cratic set-up and a responsible Gov-
ernment, we can understand it if
you plead practical difficulties. But
if you p}ead practical difficulties and
then do not make any commitment
with regard to whether the Goanese
people are entitled to have a demo-
cratic set-up or an Assembly, we
question, if T may say so, the bona
fides in regard to this matter of the
Central Government. Now, Sir, this
is no good. We have hag the ex-
perience of Pondicherry. You know
that de facto transfer took place
quite earlier and there was an agree-
ment between Mr, Mendes-France, the
Prime Minister of France at that time,
and the Prime Minister of India. The
de jure transfer has not taken place
so far. It is yet to take place. I think
they have taken seven years now and
de jure transfer has not taken place
so far, as far as Pondicherry is con-
cerned. Here it does not arise. We
have not gone, in the case of Goa, for
the luxury of two types of transfers.
We have done away with it in the
case of Portuguese rule. But the
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question arises: “What about our
experience of Pondicherry?” Thera
you will see that in the name of
maintaining the individuality .
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Surt AKBAR ALI KHAN: Would
you like to have Pondicherry also as
a separate State?

Surr BHUPESH GUPTA: That we
will discuss later. Let us come back
to your theory. In the mname of
maintaining the individuality of
Pondicherry, they allowed French
laws to continue which are repug-
nant to our Constitution, which are
opposed to our Fundamental Rights.
That is number one. Institutions that
are not suited either to the people
there or do not accord with the set-
up that we have got under our Cons-
titution, were allowed to function and
continue. The agents of france, the
French imperialists, the collaborators
and oppressors there were allowed to
continue. The only difference is that
some of them posed themselves as the
post-independence Congressmen and
become the great protagonists of the
Congress, suddenly overnight. The
hooligans’ rule came to exist under
cover of Central administration and
everybody knows that from murder too
many other things happened there
because those people who had been
collaborating with the French and
who were opposed to democratic ins-
titutions but were allowed to occupy
important positions, administer re-
pugnant laws and carry on almost in
the same old way under the so-called
status that was created there. Are
we to understand that the same thing
is going to happen here? I fear that
it is going to happen. Why do I say
so? Even in this Bill it is said that
their individuality will be maintained.
What individuality? Certainly we all
respect their culture, language, litera-
ture and the right aspirations of the
people. We should nurse them in the
same manner as a gardener nurses the
flowers in the garden But that docs
not mean that we should allow these
people, these collaborators with Por-
tuguese imperialism or colonialists, to
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occupy important and key positions
or we should tolerate the oppressive
laws which cut across our Fundamen-
ta] Rights, our Constitution and the
democratic rights and liberties of the
people. What is the guarantee? No-
thing, no guarantee whatsoever. 1
shall speak on it when I come to my
amendments.

o

" DrwaN CHAMAN LALL: Clause 5,
sub-clause (2),

Surt BHUPESH GUPTA: Anyway,
that you will see. I shall move an
amendment here.

Surr AKBAR ALI KHAN: If you
read the clause in the Bill, you will
not raise such arguments,

Suarr BHUPESH GUPTA: Now, 1
shal] just point out how things went
on there. Dr. Abel Calaco behaved in
an extremely objectionable manner.
Apart from giving shelter to them, he
even wanted to go away to Lisbon.
He would not take any job. The Gov.-
ernment of India went there to zsk
him to remain here. They wanted
to make somebody a High Court
Judge, who did mot even like to take
the oath, He took the oath much
later. At least he expressed his in-
tention to do so much later. This is
how they are assimilating these people,
the collaborators who are guiity of
oppressing the Goanese patriots. These

people are being assimilated in the
administration. Now, once you as-
similate them in the adminisiration

and put the stamp of our Constitution
and the Central Government sn them,
they will not change overnight. On the
contrary, they use these new labels
in order to carry out, under a new
cover, the atrocities against the people,
They ride rough-shod over the Funda-
mental Rights of the people. That 1s
what we have experienced in Pondi-
cherry and I am afraid if things are
left to the Government, as they are
today, a similar drama will be enact-

1
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ed in Goa, Daman and Diu This 1s
what I say. Otherwise, why is not the
Government drawing up a list of those
officers who snecially collaboratea
with the Portuguese authorities, who
took part in committing atrocities
against the patriots or otherwise
backed up, in an aggressive manner,
the Portuguese rule? I am not talk-
ing about all the officers of the old
Government. It is easy to find them
out. Very few people will be there,
perhaps of that category. But why are
you not naming them, debarring them
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from joining important posts in the
administration under the Central
Government? Even there is no assur-

ance on that score in this Bill

On the contrary we find that it
3 p.Mm.they go about dealing with this

matter as they propose to do in
this Bill, all these people will find their
way into important and key positions
of the new set-up, of the bureaucratic
set-up that will be there and carry on
This is what we fear. Therefore, ]
have some amendments on that score

Now about a Legislative Assembly,
what comes in the way? We could
send our Army there and take Goa ir
about a few hours’ time. Why cannof
we have a responsible Assembly there?
Have the Goan people declared that &
we sanction a Legislative Assembly o
ask them to elect a Legislative As
sembly, they will go on strike!
They have not declared it. On the

contrary they have demanded thaf
such an institution should be there
Then what comes in the way? The

Government is trying to 'make much
capital out of the fact that things are
unsettled. Nothing is unsettled as far
as this thing is concerned. The Goan

patriots and people will co-operate
with the Govermment or with any
authority to bring about enthusiasti-

cally a democratic set-up and an
Assembly and a responsible Govern-
ment. Therefore, it does not lie in the
mouth of the Government to give such
arguments and say that things are un-
settled and that therefore they could
not do anything This is not a very
straight answer as far as the Govern-
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ment is concerned. The administration
will not be transported from here by
the Indian Railway Minister. Parlia-
mentary elections will take place there,
Assembly elections will take
place there. Other institutions will
come into being there. Now I ask, are
the people not prepared to elect their
representatives? Let them say that
they are not. I can understand that.
But on the contrary the people are
prepared to elect their representatives.
The people will elect their representa-
tives to the Indian Parliament here.
There is no civil war in Goa, there is
no riot in Goa, there is no arson or
any such thing happening in Goa, so
that the whole thing should be made
over to the military or bureaucratic
administration. It is as calm as the
Pacific. This is Goa today. What kind
of calmness do you desire? It is abso-
lutely quiet. Even so they would not
do it. Then 1 say, is there any housing
shortage there that we cannot have an
Assembly Hall? But we have got it.
Is there any dearth of people there
who can qualify themselves to take
over the reins of administration? No.
If we can get 43 Ministers in Uttar
Pradesh, 36 in West Bengal and 29
in Punjab even in the very first days
of the swearing-in ceremony, we can
certainly produce pedple of much bet-
ter calibre in Goa from among the
patriots of Goa who can fulfil the func-
tions of Ministers and take over the
administration there and run it as a
democratic administration with the
blessings and support of the Goan peo-
ple themselves. Then what comes in
the way except the cussedness of this
Government, except the unilateral
decision of the Government, except
this kind of attitude that ‘we’ shall
decide? “Give unto Caesar what is
Caesar’s”. We are going back to the
days of the Roman Empire: “Give un-
to Caesar what is Caesar’s”. They are
to decide, not the people of Goa. Let
them tell us, from whatever they have
got, to the Members of this House,
that the Goan people are opposed to
it. Which Goan people are opposed to
the democratic set-up and who have
pleaded inability to bring about this

institution with the greatest of experts,
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1 would like to know. Then we can
understand the meaning of the argu-
ment the Government have been ad-
vancing. This is a very very wrong
attitude on the part of the Govern-
ment Whenever you bring something,
you impose on it Central administra-
tion. That is not right. It should be
known to the world toeday as we
handle the affairs of Goa after reunion
has taken place that the people of Goa
enjoy as much liberty, as much free-
dom and as much opportunity of self-
government as the people of any part
of India, whether it be Bengal, Maha-
rashtra, Tamilnad, Andhra Pradesh or
any other State. That would be the
greatest announcement of our demo-
cratic bona fides and our democratic
attitude to the entire world, and that
will inspire the people of Goa, because
we want to inspire and rouse the
people of Goa and entrust them with
the affairs of their place by giving
them rights and liberties, by giving
them opportunities of self-govern-
'ment. We do not want to pull them
by the nose and tie them to the cha-
riot wheel of the Central administra-
tion which we have here in Delhi.
This is what I want to say. It is a
serious question and I think this has
got to be dealt with with due serious-
ness on the part of the Government.

About the Catholics there, what are
you going to do with the Catholie
Church? Of course there should
be religious freedom. But what
happened? You discovered arms
dumps, British arms dumps in
the premises of the Catholic
Church. Now are we to allow them to
continue in the old way? It is well-
known where the colonialists used to
operate from. Not only religion was
invoked in support of the Portuguese
imperialists and colonialists but the
Church premises and the material
resources of the Church were utilised
for suppressing the Goan patriotic
movement and these people there were
inspired and instigated by the impe-
rialists in Europe, in Western coun-
tries. This is als® a well-known fact.
Not a word about this thing. I would
like to know where we stand with
regard to this hierarchy and domina-
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tion of the Church, Church oligarchy,
not in the religious sphere but in the
political life of Goa. How are you
going to act? Are you going to end it
by this kind of bureaucratic adminis-
tration, or is it necessary to have a
truly democratic set-up, popular repre-
sentative set-up in order to confront
thig interference on the part of the
Church with a secular, democratic
institution organised on the basis of
the support of the people? This is also
a question of principle to which the
Government has not given any satis-
factory answer. That is again an im-
portant point I wish to make.

Sir, a question may arise that Goa
will not be a viable State. According
to us Goa will be a prosperous State
even if you make it a separate State,
because it hag got tremendous material
resources and its peopie are culinved
and industrious. It can easily be a
self-contained, self-sufficient State and
take its place alongside the other
States in our country. It may be said
that its population is only 5 lakhs. But
then you have got a whole number of
States in the world today whose popu-
lation is perhaps even less than that
of Goa. You have got Andora, San
Marino, Monaco, Iceland, Cyprus, and
some of the Federal States of the
U.S.A. like Alaska, Nevada, Vermont,
Delaware, North Dakota, Hawaii and
South Dakota. These have got 6 lakhs
population or even less. Therefore,
population can be no excuse. It can-
not be an excuse for denying Goa,
Daman and Diu a democratic set-up
of the type people are demanding. As
I said, the material resources are there,
the people are industrious, and what is
more, they are part of our great coun-
try today in the constitutional sense
also. That is what I say. They were
ef course always a part of our coun-
try. Why then you are opposed to it?
I cannot find any reason whatsoever
except that somebody decided when he
drafted the Constitution that there
should be Centrally-administered areas.
However much water may have passed
under the bridge since 1950 when the
Constitution was passed, the Govern-
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ment must stick to its old ideas and
old arrangements. It is no good.
Therefore, on 'many grounds I think
we can press forward the claim of the
people of Goa as voiced by the All-
Goa Political Conference. I think we
should take it up seriously. It is they
who fought, it is the Goan patriots,
yes, theirs was the final struggle as far
as the colonial forces were concerned.
But remember, all these years—indeed,
in the course of nearly five centuries
—it is the Goanese people, the patriots
there, who fought against tyranny snd
bloodshed, who fought in conditions of
appalling terror, and it is they who
played an important part in the great
drama of liberation of Goa. Let there
be no mistake about it. The patriots
of today who have survived the Portu-
guese rule are the inheritors of that
fine, excellent fighting tradition of the
Goanese patriots whose glory shall
resound through centuries as long as
mankind lives. There can be no mis-
take about that. Therefore, what
right has the Government got to brush
aside the demand of the people in this
manner, I ask. You have the majority,
I know. You can pass anything. But
remember, you require a two-thirds
majority for passing a Constitutional
Bill and that majority is gradually
splitting up. A time will come in this
Parliament—if it had not already
come—when the Opposition will be s0
strong that you will have to consult
the Opposition before a Constitutional
amendment can be passed because you
require a two-thirds majority. I say
that without even waiting for such
contingencies to develop they should
listen to us. Now what are we—the
Opposition—here for? Yes, we are
small in number as far as the seats
are concerned. But the Congress Party
there is representing lesser half of
the electorate and we in the Opposition
together—we know our differences—
represent from this side of the House,
speaking constitutionally, the greater
half of the electorate. Now, the great-
er half of the electorate says, “Give
Goa the status due to it”, whereas the
others within Goa say, “Give us a

democratic set-up.” I can only say
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'that_ the aigti;uq.e: the Government has
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purely an
attitude,

taken in this matter is
authoritarian, an arrogant
towards the people.

Now, Sir, I would not have said all
these things if the Government had
not treated this matter in this light-
hearted, cynical manner. Anyway,
they have done it. I wanted the
Prime Minister to be present because
1 wanted my harsh words heard by
him. Iknow what will happen in Goa.
I know that the Commissioners will
be there; I know even the Military
Governor will have a consultant, not
the Goanese patriots—a retired police
official will be his adviser. Imagine,
a country has become free by sacri-
ficing blood and by tears. Now that
part will be ruled by a Military Gov-
ernor with the advice of a retired
police official. Can’t we find better
patriots even in the ranks of the
Congress Party? Has the Congress
Party run short of such patriots?
Then make an application to us, we
can find one to advise.
tion.) Yes, we can find.

This is what I have to say with
great pain. 1 say ‘with great pain’
because here was an oppor-
tunity for the Government to
learn from the past, here was
an opportunity to combine liberation
with democracy, here was an oppor-
tunity to bring Goa into the bosoms
of our Indian Union and extend to it
the love and affection of our people in
terms of democracy. That is not done.

" Sir, T will make one or two points
more and I shall finish. Here I would
draw the attention of the House that
there are {wo ports—Vasco da Gama
and Marmagao. There in the Naval
Shipping Yard, the workers’ wages
are not being paid for the last three
months. That is the kind of thing
that will develop under bureaucracy.
Bureaucracy does not understand
what a wage for the workers means,
bureaucracy never understands what
it means to a worker or his family
when three months' wages are not
given. Bureaucracy does not under-
stand how the workers feel when they

(Interrup- |
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are denied even their wages in this
manner. That is what is being done.
The hon. Law Minister wanted infor-
mation. In the other House that was
given I understand. What has he
done to meet the demands of these
workers? I want to know from him.
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Then again, why should not these
mines, etc. be taken over? Sir, the
mines which are there are very pros-
perous ones. Take over the iron ore
mines and the other mines that are
there. Why can’t they be taken over
in the State sector? You want a com-
mission for survey. What survey?
What is the survey that you need? You
know that they are earning a lot of
money, they are prosperous and the
capitalists, the monopolists, there are
fattening. Do you want to deliver the
Goanese people to the caprices and
the villainy of the monopolist class
or do you want to liberate them from
the clutches of these exploiters and
help them stand on their feet? If that
is so, in the interests of the Goanese
people, for developing the State sector
and also reducing to some extent our
foreign exchange difficulties, why
don’t we take over these iron and
other mines? I cannot understand it.
Then you can certainly have a survey
for development, for expansion work
and so on. But what do you need
there? Are you in doubt that they are
prosperous concerns? Are yon ln
doubt that out of that the capitalists
there or the big business people are
earning a lot of money? Well, if you
are not, there cannot be any justi-
fication on that score to give up the
idea of nationalisation or of develop~
ing the State sector there. Even that
they will not do. All I say is that
now this administration is coming—
top-heavy, bureaucratic administra-
tion—steam-rollered from Delhi, and
it will sit upon the people of Goa and
now when the first phase of our re-
joicing will be over, when the celebra-
tions will be over, this administraticn
will foist itself upon the life of the

people of Goa with all its attendant
evils, corruption and oppression.
There is no doubt about it. Today

you may utter those fine words.
hear? such things when

We.
Manipur
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came to us, when Tripura came to us.
Then the entire people, at least the
majority of the people of Tripura,
pointed out time and again what hap-
pened there when they were treated
as Cenirally-administered areas and
so on. That is what is going 1o hap-
pen here.

Now, Sir, the main problem today is
to build Goa as a prosperous part of
our country, to unleash the creative
energies of the people there, to bring
about a democratic transformation in
their life, in the political and economic
life of that part of our country. They
have been subjected 1o ruthless terror
and gagging by a foreign power, they
have been subjected to suffocation,
politically and economically. Today it
is our task and responsibility to 1lift
them by our hand into the light of
better times where they enjoy pros-
perity, democracy, human dignity and
above all, the right to rule themsclves
in the same way as the people of
other parts have been given under the
Constitution to deal with their affairs.

That should be the approach. That
approach is totally missing. I know
the Law Minister is a good lawyer

but he will make in this matter not sa
good a speech perhaps because his
case is weak. He knows that in what
I am saying there is a lot of substance,
and if perchance he had been sitting
in the Opposition and we had been on
that side and I behaved in the manner
in which he had, he would have per-
haps made a more eloguent, a far
better and effective speech—Iforensi-
cally speaking and otherwise—than I
have been doing here. But such is
life. The Treasury Bench dulls abi-
lity. And this is what will happen.
We shall see that exhibition even
now—an eminent lawyer of the Cal-
cutta Bar, an intelligent man, an
erudite person, getting up and making
a speech which any Police Minister
without any knowledge of law or the
Constitution can make in any

Sarr AKBAR ALI KHAN: Ques-
tion,
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Surr BHUPESH GUPTA: That is

what I say, Sir, you have been good
enough to give me time. Al]l that
I say is that we are therefore opposed
to this kind of arrangement that is
being made, Whatever the Bill is, this
business of a Centrally-administered
area to take Goa into the clutches of
the bureaucrats of Delhi is something
which is repugnant to my concepts of
democracy, to the high ideals that we
cherish, and what is more, is repug-
nant to the very thoughts and aspira-
tions of the people of Goa, Daman and
Diu. That is all that I have to say.

Tue VICE-CHAIRMAN (Sarr M. P.
BHARGAVA) ;: There are a large number
of speakers. So, I would suggest that
hon. Members are brief in their re-
marks, Shri P. N, Sapru. Fifteen
minutes.

Surr P, N. SAPRU (Uttar Pradesh):
Mr. Vice-Chairman, Sir, nothing that
has happened during the last fifteen
years of our independence has given
greater joy to the people of this
country than the integration of Goa—
or thereunion of Goa—with the mother
land. Four hundred and fifty-one
years back, by deceitful means, at a
time when we were weak, Portugal
took over possession of Goa, and her
colonial record has been one of the
worst in the world; it is probably the
worst in the world.

When I read the proceedings of the
United Nations, I wondered whether
Western nations were really serious
about their claim that they were anti-
colonialists. Be it said to the credit
of the representative of the Soviet
Union that he took a correct legal
view of the position regarding Goa,
namely, that Goa was part of the
mainland of India. Iis people were
attached to us by every bond that
mattered. The Iliberation movement
there was a movement which wanted
its assimilation with India, Goanese
independence was essential for the
liberation of the people of Angola, and
we had pledged ocurselves to liberate
not any part of India but the whole
of India, The ‘Quit India’ movement



863  Goa, Daman and Diu

was intended to ensure that there shal]
be no foreign possessions in this con-
tinent of ours. Therefore I think, Mr.
Vice-Chairman, we have nothing to
apologise so far as our Goanese policy
is concerned, and the correct legal
view was taken by the representative
of the Soviet Union when he said that
Goa was a domestic issue, What we

did in Goa was in the nature of police
action,

" Having said this let me go on to
consider the main provisions of this
Bill. Up to a point I confess that I
agree with Mr, Bhupesh Gupta. I
should like to see that the Goanese
people feel the thrill of joy in their
newly won independence, and I should
like a meassage to go forth from this
House that their liberation means
democratic freedom for them. They
had been the victims of Salazar dic-
tatorship, They would like to breathe
the fresh air of democracy.

Now I have examined the Bill before
us from this point of view and I ven-
ture to assert with some confidence
that the principle of democratic liberty,
by which Mr. Bhupesh Gupta swears
and which I regard as sacred, has not
been violated by the provisions which
are to be found in this Bill, What is
proposed is in the nature of a transi-
tory arrangement and the question
what the future status of Goa ghall be
will be finally decided by us sometime
later. It will have to be decided
sometime later when Prondicherry too
becomesg a de jure part of India. We
will have to tackle this problem in a
big way at that time, What this Bill
does is to make Goa part of the Union
Territory of India, and if you will
examine article 239 of the Constitution,
you will find that it says:

Union territory
shall be administered by the Presi-
dent acting, to such extent as he
thinks fit...... ”

Now I would like to emphasise these
words, “acting, to such extent as he
thinks fit,..... J
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“through an administrator to be
appointed by him with such designa-
tion as he may specify.”

'

o

Now it is open under this article for
the Union Government to grant a large
measure of autonomy to the people
of Goa, This article does not neces-
sarily mean the imposition of a
bureaucratic system of administration
of Goa. The terms of this article are
of a very wide character, and 1t is a
substitute which we discovered when
we were amending the Constitution
for the Part C States, which were at
one time a feature of our Constitution.
Therefore it is my hope, it is my
prayer, it is my earnest desire that
consistently with the provisions of
this article the widest measure of
liberty possible under existing condi-
tions should be conceeded to the
people of Goa. It should be possible
under this article to have a sort of
representative assembly to advice the
President. It should be possible to-
have a representative assembly to
advise the Lieutenant-Governor or the
Governor in regard to matters of ad-
ministration and legislation. Four
hundred and fifty-one years of separa-
tion have given to Goa a distinctive:
character and I think statesmanship-
requires that we should respect that
distinctive character. It hag given a
distinctive character so far as their
language is concerned, It would be
obviously wrong for us to allow the
people of Goa to be integrated with
the people of the neighbouring State of
Maharashtra or Mysore without assert-
aining their wishes. It should be our-
endeavour to encourage their language,
Then there is a sizeable Christian
minority of Catholics in Goa. Goa is
a place of pilgrimage for the Catholic
section of our population. St. Xavier's
tomb is to be found there, and our
secular State believes in showing res-
pect to all faiths; it believes in free-
dom of conscience for every citizen.
Now I have no doubt that we shall
respect the religious susceptibilities of
the Christian section of the popula-
tion in Goa. They need have no fear
on that ground. It is a matter of joy
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for me to find that the first act that
~our Military Governor did was to go
.and visit the tomb of St. Xavier.
Whether he belonged to our religion or
not, he has undoubtedly a great man.
‘Therefore 1 think the people of Goa

-need have no fear on that ground.
Their language should be respected.
Their culture should be respected.

‘They should be given democratic rights
-and after the lapse of a certain period
the question whether further rights
should be conceded to them or whether
they should be treated as forming a
separate State, a State which is part
of the Union of India, can be consider-,
ed. This Bill does not prevent any
of those things happening. It provides
for a transitory form of Government.
I will just, with your permission, run
through some of its provisions.

Sir, I need not make any reference
to clauses 2 and 3, They are self-
explanatory. So far as clause 4 is
concerned, it says that the officers who
are functioning in Goa can continue
to do so until cther provision is made
by law. And I think it is but right
that we should absorb those Goanese
officers who are loyal to thijs country
and about whose patriotism we have
no doubt. I do not think it is any part
of our function to disturb unduly
existing conditions.

So far as clause 5 is concerned, it
lays down that the existing laws shall
continue, I have not studied the
Portuguese legal system myself, We
have very few facilitiegs for studying
the Portuguese law in this country. I
know something about the French
Administrative law, but one knows
precious little about Portuguese Law.
Clause 5 contemplates that the exist-
ing laws shall continue, These exist-
ing laws, however, will need adapta-
tion and modification in the light of
our Constitutional provisions because
in adapting and modifying them we
shall have to be guided by the prin-
ciples laid down in our Fundamental
Rights of the Constitution.
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Clause 7 extends the jurisdiction of
the Bombay High Court to Goa. The
people of Goa will, therefore, have a
superior court to which they can look
to for safeguarding their liberties, The
Bombay High Court hag always enjoy-
ed a very great reputation for learn-
ing, ability and independence.

Clause 9 is in the nature of, what
we lawyers call an indemnity clause
and I think officers who have acted
in a bona fide manner so far as these
operations are concerned are entitled
to the protection which is being pro-
vided by this clause, :

Clause 10, of course gives to the
Government the power to remove the
difficulties in the way of the working
of this Act, Therefore, Sir, I think
that this statute is meant for the time
being only for a limited period, The
statute is conceived on right lines.

I would like once again, before I
close. to expbress my sympathy with
the people of Goa for a democratic
set-up I would also like to say—and it
is not ruled out by this Bill—that it is
necessary that in appointing a Lieut,
Governor or Governor or Commis-
sioners or Chief Commissioner, we
should choose a “Goan”, if possible., I
do mot think it is necessary for the
Government to look to the Civil Ser-
vice side regarding source. There are
men of stature in the public life of this
country who can be appointed to this
position. I should like, Sir, the posi-
tion to go to a member of the Goanese
community. I would like them to feel
the thrill of joy of having a Goanese
Governor. I think, Sir, that we should
have as many Goanese as possible
in the administration of this territory,
and we should try by every means that
is in our power to bring about an emo-
tional integration between this part,
which was snatched away by the
treacherous Portuguese people, and
ourselves,

Thank you very much,

SHri GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh): Mr. Vice-
Chiarman, Sir, I am very happy to



:367 Goa, Daman and Diu
|

associate myself with this Bill which is |,
regarding Goa, Daman and Diu. I
whole-heartedly welcome the second
Bill on Goa. Through the first Bill we
have just incorporated this area in our
Constitution and we have put a Con-
stitutiona] seal on the work of eman-
cipation done on the 20th of Decem-
ber. Except for a few nations which
belong to the N.AT.O. circle, the
whole worlg acclaimed the action of
India, and a majority of the mations
have supported it. When the U.S.A.
and Britain also have some kind of a
security doctrine with tehm like the
Munroe doctrine, etc, what right
have they to deny the same security
measure to India? Anyhow, in course
of time these nations will appreciate
thtat the action taken by India was
right.

Now, Sir, this Bil] through which
we are giving some kind of an adminis-
trative structure to thig area is. I
think, very well drafted and it is very
good, looking to the present conditions
of Goa, The word ‘“acquisition” men-
tioned in that is because of the
pharseology in our Constitution. In
fact, it is not an acquisition, but it was
a part of India and it has mow come
back to the Union.

This Bill provides, as has been
pointed out by the last and the preced-
ing speaker very ably, for certain basic
and fundamental things in administra-
tion. Clause 4 provides that officers
and the adminjstrative machinery
which is there will continue but the
‘Central Government will have all the
powers to appoint authorities from
time to time., Clause 5 provideg that
‘the existing laws will continue but in
such form as they may be amended
and adapted within the framework of
our Constitution, Clause 6 provides
that the laws in other States ete, can
‘be extended to thig area. All these
are common features which usually
should come in a Bill like this. Then
the High Court of Bombay has been
given jurisdiction over this area. That
js also very proper. Our friend, Mr.
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‘Bhupesh Gupta, painted a very dismal
picture and said that because of this
Bill we are not giving any democratic
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set up to the people there. All that

picture is unfounded. We are giving
them a High Court, All the funda-
mental laws, rules etc, will be enforce-
able there. The High Court of Bom-
bay will look to the enforcement of
those laws. The provision of putting
the Bombay High Court in charge of
the laws there is not to settle the ques-
tion as to the State to which ultimately
Goa should go or whether it would
remain as a Centrally-administered
area, Only for the sake of convenience
it says that the cases will go to
Bombay.

Clause 10 lays down that the Gov-
ernment will have powers to remove
difficulties, etc. This is a well-drafted
Bill and there ig nothing to find fault
with. At this stage of developmeni
when these territories of Goa, Du and
Daman are only recently incorporated
into India, much thought has not been
given to the local conditions and cir-
cumstances. We have to find out what
kind of people there are and what kind
of customs they have. Therefore the

! permanent set-up is not yet defined in

this Bill. It cannot be laid down, So
it is very fit and proper that sufficient
thought must be given to all these
things and in the meantime 3 struc-
ture of administration has been given
to the area through this Bill. In fact
there ig a clause providing that two
seats will be provided in Parliament.
That is the beginning of democracy
that we are making. We are not
depriving that area of any democratie
rights. Rather we Thave made this
beginning. It may be nominated seats
in the beginning but very soon they
will have all the paraphernalia of a
democratic set-up. In fact there is a
Committee already sitting, appointed
by the Government of India which is
looking into the future set-up of our
Territorial Councils, etc. That Com-
mittee can look into what kind of set-
up should be there for Goa and make
suitable recommendations. Therefore,
1 think the future set-up and giving
it more of democracy will be suggested
later on and in the meantime we are
making a beginning of administration
in Goa through this Bill, Thereforel
fully support this and there is no cause
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or ground for any fears expressed by
Shri Gupta that we are not giving
lemocracy to it or not creating any
good set-up for it, Therefore I fully
support thig measure,

Surr M. S, GURUPADA SWAMY
(Mysore): Mr. Vice-Chairman, Sir, in
the morning when we considered the
Constitution (Amendment) Bill, there
was universal support to that measure
but the same thing cannot be said in
regard to the Bill under consideration
now. Some of the previous speakers
have pinpointed the fact that we could
have done much better than what is
contemplated in the present Bill. It is
very necessary to remember that
Goans did mnot enjoy even a grain of
democracy for the last 450 yearg and
this fact should be borne in mind
whenever we enact any piece of legis-
lation. Apart from the liberation, the
main thing in the mind of the Goans
was that they were denied the same
rights and responsibilities as other
Indians and they had been given no
scope for self-rule or representative
rule and therefore their main grie-
vances were two-fold—one was libe-
ration from the foreign rule and the
other was establishment of their self-
rule. In regard to the first, there is
no quarrel that they are liberated now.
We have applauded the fact. In regard
to the second, we have to pause and
think whether we could not have done
much better than what is incorporated,
what is contemplated, in the present
measure. We have been treating per-
haps in a very cavalier fashion uni-~
formly al] the people who come under
us, Our bureaucratic thinking has
grown so much that we have lost all
sensitivity and all power of response
in us to the innate aspirations of the
people. Let us consider whether at
the present moment, even on the very
morrow of liberation, it would be
possible for us to set up a better ap-
paratus, a better administrative and
political apparatug in Goa. If it is the
opinion that it is not possible to have
any other method or solution or that
any other kind of administrative
system is not possible, then we may
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O.K. this Bill ang give support to this.
Bill but if it 1s possible to change and
have a different pattern, a more demo-
cratic set-up, a more satisfactory solu-
tion, then it should be tried here and
now. What is the difficulty in the
way of the Government to have a
representative  Assembly We have
got the Election Commission, we have
got the necessary information. Perhaps
we have the voters’ list also, Every-
thing is available and there is already
an administrative apparatus working
in Goa, It might take one or two
months but what is the extraordinary
difficulty in having an arrangement
like that?
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Again we wish to know what would
be the difficulty in having a different
political system giving maximum
autonomy to the Goans., It is very
necessary to think of this important
problem because we have just liberat-
ed Goa, We should not run the risk
of antagonising the people in Goa and
they should not feel that at the very
commencement they have bad treat-
ment, Therefore, it would be worth
considering whether it would not be
feasible now itself to have a more
democratic arrangement, a more
liberal administrative apparatug func-
tioning there. Political education is.
a very important matter and it is not
very easy to educate the masses. It
may be easy to educate a few people,
but it would be very dijfficult to edu-
cate the masses, politically. That
requires a lot of application a lot of
effort and the growth of goodwill on
both sides. Therefore, I feel it would
be desirable and necessary that earnest
efforts and earnest attempis should be
made to take the people of Goa into
our confidence, Perhaps I am very
near Goa, Sir, and I have gone there
and the feelings of the Goans seem
to be in favour of a more democratic
set-up, They feel that it should be
possible to have such a set-up even
from the very commencement, We
should, therefore, consider this pro-
position very seriously and earnestly
and I think if we pass this measure
as it is, we will be creating an amount
of discontentment in large sections of
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Goa which will not be g good gugury
for future developments, Therefore,
I would earnestly request the Prime
Minister to give his mjnd to this im-
portant question whether Goans can-
aot be given an opportunity to parti-
wipate in the administration from the
very beginning.

Sir, the question of two persons as
Memberg of Parliament was raised in
this House by the previous speaker.
It is good that for the first time we
are to have representatives from that
part of the couwatry in Lok Sabha.
They are nominated Members to begin
with and a different arrangement may
‘be made hereafter. But they will not
be representing all the aspiration; of
the people there. Goans naturally,
like any other people, would like to
have their representatives ruling there.
They do not like it to be limjted and
they do not tolerate any kind of a
rule imposed on them, We may say
that it is Parliament that will rule
them, that the Central Government
which is an elected one, will rule them,
But that does not satisfy the Goans,
‘because any rule from a distance, even
if it 1s a democratic rule, will not be
considered a popular rule. So, from
this point of view, it would be very
necessary and desirable that a more
liberal and democratic pattern should
be evolved for functioning in Goa,

Sir, with regard to the future of that
part of the territory, some opinions
have been expressed outside the
House, and perhaps in the other
House, that Goa should form part and
parcel of Maharashtra. I think it is
premature to consider that issue. We
do not know exactly the opinions and
feelings of the Goang in this matter.
There are opinions and opinions.
Some are of the view that Goa should
go with Karnataka and some certainly
want Goa to merge with Maharashtra,
I would submit that this is a contro-
versial issue on which there cannot be
any decision at the present moment.
Therefore. time has to elapse and fur-
ther consideration has to be given to
this matter. The most important
things is that the aspiragtions and the
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feelings of Goans themselves, thel
opinions, should be respected ant
whatever they feel, whatever they sa;
in this matter, should be approved of
by the Central Government,

Before I close, Sir, I would like to
refer to one small matter and that is
about the permit system that is now
there. Reference hag been made by
some Members of the other House to
this issue and they have drawn the
attention of the Government tg the
fact that though this permit system
might have been necessary on the very
morrow of the liberatjon of Goa, for
security reasons and for other reasons,
there is now no necessity to have this
permit system. The people in Goa
and also people of the surrounding
aregs, the neighbouring areas, do not
like this arrangement. When a terri~
tory becomes part of India, when the
people become part of us, it is not
necessary to have such a system. I,
therefore, would request the hon.
Prime Minister to consider this matter
and see that thijs permit system is
withdrawn soon.

Regarding the other provisions in
this Bill, I need not elaborate. I wouldq
only briefly state that the Bill requires
careful re-draft'mg on the lines sug-
gested by me and I feel that we should
not allow the Goans to develop a grie-
vance from the very start. Liberation
should to them mean self-rule and
representative rule and their own peo-
ple should run the govemment, Un-
less thig minimum is assured to them,
I think you will be calling for trouble,
I do not want that a situation should
be created in Goa for future agitation.
I do not 1like any grievance to be
nourished so that it may develop into a
big fire, Therefore, even now we
should consider all these matters and
take proper precautions. The best
precaution would be, as I said, to have
a democratic set-up immediately.

Surr G. S. PATHAK (Uttar Pra-
desh): Mr. Vice-Chairman, I shall be
brief. Permit me, first of all, to cong-
ratulate the Law Ministry on the very
careful drafting of the provisions of
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this Bill, Thig Bill is a wise and bene-
ficent measure, It does not disturb
the present political or to be more
correct, the present administrative
set-up. And it is elastic in itg form
and nothing better could be done. Sir,
this Bill imposes a duty on the Gov-
ernment to see that the existing laws
which are continued are in accord with
the Constitution, and also to extend,
where necessary, the laws of States to
Goa.

Suri BHUPESH GUPTA: Suppose
there is conflict between the provisions
of the Consiitutjon and

SHrr G. S. PATHAK: 1 will meet
‘he hon, Member’s point, Sir, when
rou find laws conform:ng to the Consti-
aution in the same manner as laws
onform to the Constitution in the
‘est of India, then can it be said that
he Goans will enjoy a lesser measure
f freedom, political, economic and
ocial, than any other citizen of Indja?

Now, I was amazed— I do not mean
ny disrespect to Mr. Bhupesh Gupta

-at the amendment which he is
2eking to introduce. He says:
P.M,

“Provided that no law which is

repugnant to the fundamentgl rights
under the Constitution or to the
directive principles thereof shall be
in force."

Now, if Mr. Gupta’s amendment is
be accepted, you will have to amend
g Constitution. The Constitution
ys that the Directive Principles are
t justiciable but Mr. Gupta wants
» Directive Principles to be justi-
ble when he says that the Ilaws
ich are repugngnt to the Directive
inciples shall not be in force,

sarr BHUPESH GUPTA: May 1
rify my point to the learned lawyer,
ause he ig a jurist and I have never
n one, In Goa suppose certain
s are there, Under clause 5 of the
. these laws may continue even
ugh they are not in accord with
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the Constitution, Justiciability or
otherwise does mot arise here. In this
case I want to retain only such laws
in Goa as are in consonance with the
Directive Principles of the Constitu-
tion, because 1 am dealing with a new
subject. It doeg not require an amend-
ment of the Constitution,

Surt G. S. PATHAK: Now, if this
amendment is carried out, 1t will run
contrary to the Constitution and this
is a most unnecessary amendment,

So far ag criticism of this Bill on
other points is toncerned, if Mr, Bhu--
pesh Gupta’s arguments are valid, you
cannot have any Union Territory .
India, His criticism is directed to
prevent any Union Territory from.
existing in India. There are valid
reasons why  there  should be
ITnion Territories and the provisions.
relating to Union Territories confer
such width of power on the President
and his delegate that within the:
powers given to the President and his
delegate there can be sufficient growth
of freedoms. economic and political, in
the Union Territory. This was the-
underlying object of the provisions re-
lating to Union Territories. Now, Sir,.
Goa is a small territory. The popu-
lation is small and you cannot straight-
way make it a State, because if youw
make it a State, there will be so
many States. Pondicherry will be a
State. And why make it one State?
There will be three States, Goa,
Daman and Diu. All other considera--
tions in addition to the smaliness of
the territory and the smallness of the
population must have been taken in-
to consideration by the Government
and have been tiaken into consi-
deration by the Government as it
appears from the speech this morning
made by the Prime Minister. There-
fore there is no valid reason to say
that Goa should have been made a
State.

Then it is said that a different poli-
tical system should have been given
to Goa. Now, there are only two poli-
tical systems, if that is the expression
applicable to the nature of the terri-
tory, either the Union Territory or the
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State recognised by the Constitution.
There is no third system. And when
we find that the provisions of the
Constitution are wide enough to pro-
mote the growth of political freedom
and the growth of economic freedom,
I submit that what the Government
has done is absolutely correct. We
had repression in Goa, absence of
freedom of speech, absence of free-
dom of Assembly. Now under this
law we shall have all these freedoms
enjoyed by the people of Goa in the

same way as Wwe enjoy such
freedoms here. There are also
political  rights  which will be

enjoyed by them. They will have two

representatives in Parliament. They
will share our future with us. They
will participate in our Plans. All the

apprehensions which have been men-
tioned by the Opposition, I submit, are
absolutely unjustified.

Now. Sir, in this House it has been
said that there was criticism from
certain quarters of the Indian action.
We have heard it said that the Indian
action was opposed to international
law and the Charter. Now, on that
matter it appears to me to be an irony
that those who raise such criticism
forget many things. They do not read
the whole of the Charter; they do not
consider the 20th-century interna-
tional law and although Dr. Salazar
wants to have an escape from the 20th
century, he is being supported by such
people. It is the interests of the
people which are paramount and this
jdea rung through the entire Charter.
It is the interests of the people who
are govereign that are paramount and
when critics make such statements,
they completely ignore those parts of
the Charter which deal with the inte-
rests of the people. They forget their
own history. They forget that at the
time when the Charter was framed,
the juridical conception of colonialism
was completely altered. The colonial
power ceased to be a sovereign power.
The sovereignty of the people was re-
cognised. The territory of the sove-
reign people became a sacred trust for
the colonial power which remained an
administering authority angd it had the
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and the Charter not only to submit in-
formation to the United Nations but
also to surrender the territory to the

neople at the appropriate time. But
where a Power repudiates all the-
obligations, arrogates to itself the

title of ownership of the territory and
renounces its title as a trustee, then
its keeping of possession with force is
nothing but aggression and its conti-
nuance is continued aggression. All
this is forgotten; the Resolutions of the
United Nations are forgotten which
say that the conflict arising between
the colonial powers and the people is
not conducive to world peace. On
the other hand, it is a threat to world
peace. What is also forgotten is the
history of some countries in the world.
There is one instance which I must
recall to the hon. Members of this
House. In the year 1912 there were
negotiations with regard to a terri-
tory near Mexico and that territory
was intended to be transferred to a
Japanese Corporation. There was cons-
ternation in the Uniteq States Senate
and on 2nd August 1912 this Reso-
lution was passed:

“Resolved that when any harbour
or other place in the American con-
tinents ig so situated that the occu-
pation thereof for naval or military
purposes might threaten the commu-
nications or the safety of the United
States. the Government of the
United States could not view without
grave concern the possession of such
harbour or other place by any Cor-
poration or Association which has
such a relation to any other Gov-
ernment, not American, as to give
that Government practical power of
control for national purposes.”

Now, Sir, Goa, Daman and Diu were"
potential bases for foreign countries.
They were already bases for Portugal.
This wag a matter which related to
the self-preservation and safety of”
India and the principle on which the
Senate based Resolution was a
principle allied to the Munroe Doc-

trine. That was fully observed and
fully recognised by the international
community.
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Therefore, if we closely look into the
-various provisions of the Charter, the
twentieth century international law—
international law is a dynamic law
which always changes—and also look
-at the history of international affairs,
I submit that there cannot be two
opinions on this question. The majo-
rity of the world population has
applauded and acclaimed our gaction.
"The minority opinion is absolutely
-wrong. Therefore, I heartily support
this Bill and I hope to see that this
"Bill is passed unanimously here,

Kagkasaree KALELKAR (Nomi-
nated): Mr, Vice-Chairman, Sir, the
"Portuguese ruled Goa for 451 years.
-Of course, they were there a little
-earlier also, but they were once driven
-out and then they reconquered itl.
Now, all these 450 years, neither the
Pathans, nor the Moguls, nor the

“Mahrattas nor the Nizam, nor
the  neighbouring States ever
thought of a struggle to liberate

‘Goa. It was left to the Swaraj Gov-
-ernment under Jawaharla] Nehruji to
liberate Goa and that through Indian
strength, We waited long for the pro-
cess of negotiation to go on, but the
Portuguese had made a clear-cut
declaration that they were not prepar-
ed for any negotiations whatsoever,
that they would go out of Goa only
when driven out. And I think they
have succeeded in their resolve. As
a votary of non-violence and peace. 1
-congratulate the Government of India
and Jawaharlalii for waiting all these
days and also for plucking up courage
enough to take an active step and
from the non-violent resistance view-
point of Mahatma Gandhi I think the
Government of India is perfectly justi-
fied.

Now, the chief question with ug is
not how to introduce democratic insti-
tutions there. The Goanese people are
used to democratic institutions of a
sort. They had their village com-
munes since ancient times, but then
we have to count with other facts of
history. I have lived round about the
borders of Goa for a good part of my
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life. We have our relatives there.
Our special temples are there. And
yvou will be surprised to know that in
my younger days many Christians
used to visit our femples to offer
their worship and secure the blessings
of God. Whep they were marrying,
they consulted their caste and gotra
and Hindus and Christians invited
each other at the time of marriage.
But then during recent times things
have changed and the integration of
the two sections of the people of Goa
is a serious problem there. The Mem-
bers of this House perhaps do not
know what a furious agitation is going
on in Maharashtra. It happened that
some of the Karnataka people said
that Goa should be incorporated in
Mysore, There is a furioug agitation
going on against this. They want that
Goa should be merged in Maharashtra,
What happens is that a good portion
of the upper class Hindus of the last
generation took their cue about poli-
tics and even the nationalist move-
ment from Maharashtra. The litera-
ture of Maharashtra the religious lite-
rature of Maharashtra saints is greatly
read there. Unfortunately, the Hindus
identify the Christiap Indians with the
ruling race and naturally although
there was certainly not any definite
antipathy but there is a little mis-
understanding and segregation. To-
day the Hindus and Christians do not
see eye to eye with each other, for no
reason whatsoever. What we havce
got now to do is that the Hindus and
the Christians must have full confi-
dence in each other.

I am glad that when the people of
Goa insisted, our Government, both
the Congress and the Indian Govern-
ment, gave them the assurance that
the individuality, the personality of
the people of Goa will be respected
and they will have full autonomy. It
is because of this and of the Konkani
radios in Bombay and Delhi, it has
brought the Hindus and Christians to-
gether. The Konkani language has
proved to be the greatest cementing
factor. The Christians are almost half,
more than 40 per cent. They and the
Hindus, all speak Konkani, not only
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in Goa, but I have seen in America,
in Africa and other parts when two
Goans meet together it is impossible
for them to speak in any language ex-
cept Konkani. They may be Hindus,
they may be Muslims, they may be
Christians. They all speak in Kon-
kani. And I have been trying to im-
press upon the people of Maharashtra
that Konkani is a language nearest to
Marathi., As Konkani travels north
and mixes with Marathi, it becomes
almost Marathi. Therefore, the Maha-
rashtrian people there, justifiably say
that Konkani is a dialect of Marathi.
In the north this may be partially
true. It is true that the two languages
are near to each other and if we fps-
ter Konkani, Marathi will always
gain. Konkanij is the thin end of the
wedge for Marathi. Konkanj is a very
beautiful language, an elastic langu-
age, with a rich structure. It has good
literature, .but not much,, Konkam
in Goa is slightly allied to Marathi, It
iz easy for the Konkani rpecple to
learn Marathi, Gujarati ani Hind1
Therefore they are now taking to
Hindi almost like fish taking to water.
Our efforts, therefore, for the spread-
ing of Hindi are yielding us good re-
sults. Now for Konkani the Christians
use the Roman script, The Hindus
use the Devanagari script. But it is
possible to persuade the Christians to
accept the Devanagari scrint, because
after all they have to learn the Deva-
nagari script for the sake of Hindi.
They are all living round about Maha-
rashtra and the Goanese Christians are
to be found in DBombay, Poonag,
Karachi, Delhi, Calcutta, Goans are m
our Army and they are in our admi:
nistration.

[Tue Vice Cmarrman (Smrt K K.
Suan) in the Chair.j

Goans have a place in the
whole of India. They are having good
jobs and they are having good careers
evervwhere. But the interna! preblem
of Goa has got t0 be solved. Do not
forget please that the Christians were
regarded all these years as a favoured
community both by the Portuguese
Government and the Pope. Only when
our democratic and secular State con-
4 RS—5.

-
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vineed both the Pope and the Christian
people that their religion is safe, the
Pope have gradually turned round.
You know that the Pope had surren-
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‘dered some of hig ecclesiastical rights

to the King of Portugal. Tt was our
Government, the Swaraj Government,
that restore those ecclesiastical rights
to the Pope.,

Till the day of liberation the Portu-
gudse Government of Goa wag spend-
ing Rs. 42,000- a month for the main-
tenance of the church. The people
there are naturally under the thumb
of the Catholic Church. The peopla
are all Cathdlics. Now it is noi easy
to dispossess the mindg of these people
about their safety, etc. Therefore, our
first and fofemost thing is we, especia
liy the Ménatﬁis, must be able to woo
and win the Christian people of Goa,
not threatening them with overwhelm-
ing numbers or simply ignoring them.
If'w_e foster Konkani, we will practi-
cally fostér Marathi. Because as Kon-
kani proceeds, it takes words from
Sanskrit, Hindi, Marathi, ete, and
they come pearer each other, It is
only shortsighted, ‘unthink‘ng policy
of some of the Maharashtrians that
they are clamouring for {ike imme-
diate merger of Goa into Malarashtra,
The thing would have been easy if al'
this fuss was not there. The more
they press for it the more Christians
go away from it. Therefoie if we
allay theiy fears and if we tell the
people of Goa that their autonomy 15
there, that their individualily is safe
and that they can enjoy it as long as
they like, then alone they will see
their selfvinterest—their interests lie
in Bombay side and Mangalore side
also—and then they will solve the
problem for themselves. What 13
necessary is to stop these agitators,
impatient agitatorg wanting ‘o pull the
people here and there. What is neces-
sary is that there should be a veacs
ful time -for the settling down of con-
ditions. and thep the people will know
what they want. You say ‘hat they
are used to democracy. I also know
that they are used to democracy, but
recently I went and saw the workers
who had been working for the past
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twenty years ang more for the libera-
tion of Goa. They said: “We do not
know exactly what we should desire
and what we should do. Well, the
liberation has come all of 3 sudd-n
and we do not know what our policy
should be.” So, let us allow them to
settle.

Somebody just talked about the in-
come and revenue of the mines. Do
you know that all ithat revenue was
being squandered for the maintenance
of the Portuguese administration? Al
that which shoulg have gone for de-
veiopment work was being used {or
giving higher salaries. Even a pri-
mary teacher there gets Rs. 450 as
salary. So you can imagine. When
8]l these things were brought to my
notice by the Christians I told them:
“Can you imagine in India any Gov-
ernment that can pay Rs. 450 to the
primary teacher? 1 would be very
glad if you can show the way.” Some-~
how these things have got to be
changed gradually and the people
must get settled. Once they are set-
tled, all the other things can then be
thought of.

One thing more. 1t is good that the
Portuguese soldiers are there as pri-
soners now in Goa. It is a good de-
monstration. For 450 years people
have seen that the Portuguese sol-
diers were known as ‘paklas’ They
were the ruling people. Now they
are being ordered about as detenus
by our people. The people of Goa are
happy to see this change. But I do
not like that the Portuguese soldiers
ghould remain even as detenus in Goa
for long. If the Portuguese Govern-
ment is enamoured of our hospitality
and is not anxious to send its young
men to their hearths and homes, then
1 think we should distribute these
3500 odd people to our various can-
tonments and have no portuguese sol-
dier even as a detenu on the sofl of
Goa. Let them all go to our various
cantonments. That would be cheaper
and the administration of Goa would
also be perhaps easier and quieter.
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conceived, ang we should give our
whole-hearted support to them and
allow the people of Goa to settle

down. If we do that we shall give
them the best of chance.

The Goan people have been serving
in our administration and 1y our army.
They are all intelligent people, and
they will not only administer Goa
properly but they will also help ug to
administer the territory as they actu-
ally have been doing. We should fos-
ter Konkani as a cementing force.
All Hindus, all Muslims and all the
Christians speak Konkani., You will
be surprised to know that some of the
Konkani literature in Southern India
is in Kannada script because Konkani
is developed far better on the Manga-
lore side. We have got an institutiom
in Goa where we are collecting the
books of Konkani in all the three
scripts, Roman script, Nagri script
and Kannada script. We are having a
survey and we are translating books
in Konkani and helping the masses,
who do not know, to understand the
present secular viewpoint and inter-
national viewpoint, ang that we in the
rest of India are working for peace
and progress. All these things have
got to be conveyed to the masses
through the Konkani language. The
Marathi people have never reached
the vast masses even amongst the
Hindus. They have mnot reached
the Christians. Therefore, although
Marathi has got a future there in Goa,
it is not today the integrating force
as Konkani is. Integration of Goa
with the rest of India is very easy, but
the jnternal integration of the Hindus
and Christians is a delicate job, It is
an essential job. and it must be done
with proper patience and foresight.

Thank you, Sir,

SHrr SATYACHARAN (Uttar Pra-
desh): Mr. Vice-Chairman. in the
Indian Parliament since its inception
hardly any legislation could have
given us so much of satisfaction, joy
and elation as the Bill presented to
us before this House. Sir, this was
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more or less a historic anachron:sm
which we have effaced today. This |
is a day of national festivity to us |
that the parliamentary representa-
tives from every nook and corner ex-
tending from Cape C:morin to Kash-
mir, from Kohima to Dwarka, are
issembled here to give their assent 7
to this historic Bill. Here we find
a cuse where a great empure which

was conceived in blood and fear
stands liquidated today.
Sir, the future historians while

assessing the achievements of the
Government of India would express
their appreciation for the matvellous
patience that it has exhibited in
tolerating a foreign foothold on the
sacred soil of our country. We made
repeated diplomatic approaches by all
peaceful and persuasive means for
about fourteen years. but that came
to nought. Probably it was under the
instigation and encouragement of cer-
tain Western powers that hte Portu-
guese refused to leave our soil. So.
Sir, it is not the Indians who are the
enemies of the Portuguese but their
own friends who counselled them
wrongly ta remain here in spite of
the historical fact that great powers
like Britain and France left their
territories here in lIrdia.

Now. Sir, while going through some
of the criticisms about our military

aperations. some most insulting and
extremely unpleasant things have
been said abroad especially in the

Western camps, While speaking about
them, I would gratefully remember
the utterances. the statements made
by the Communist bloc and alsn the
Afro-Asian powers who appreciated
the realitv of the position correctlv
after the wvolice action in Goa. Sir.
I would in this connection be quoting
some of the opinions expressed by
the Portuguese themselves. Two
members of the Portuguese commu-
nity who are held in high esteem
have commended our action in Goa.
Mr. Jas Elmano Varela. Chairman of ]
the Democratic Movement for the |
Iiberation of Portugal, who was at
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that moment in Caracas while giving
ms anterview to ‘“The Republica”

openly expressed his tremendous joy.
The next c.mment was that of am
opposition member of the Portuguese
Parliament, Mr. Vega Perez. He
Baln—

“Goa is the beginning of the end
of the cruel dictatorship of Salazar
which has oppressed the people of
Portugal as much as it has the peo-
ples of Goa and other Portuguese
colonies.”

1 am intentionally quoting these
statements of two eminent Portuguese
leaders tg show that our cause was
just. legal and 1n the context of inter-
national law.

Sir, earlier I said that I felt a
little bit incensed after going through
s.me of the speeches of the members
of the Western bloc, especially Mr.
Adlaj Stevenson. Mr. Adlai Steven-
son said about the Goan operation
thai it might mark the beginning of
the death of the United Nations. ¥
should say that this was most il
founded. That a man of his liberal
culture and eminence should have
chosen to speak in such a strain is
really very unfortunate. The only
amends for all these utterances that
had been made was the statements of
Mr. Walter Lippman. that noted Ame-
rican columnist, and of Mrs. Eleanor
Roosevelt. Both of them did appre—
riate the action of the Government of
India

Sir. since we are dealing here with
the administration of Goa. T must say
that the legal position which has been
often challenged in certain parts has
tn be met with. It is said that Goa
was a province of Poftugal and if it
were to be accepted according to in-
ternational law. in that case I should
humbly submit that not a single coun~
trv in the whole of Asia and Africa
eould have attained independence as
they have now, or could have beem
members of the United Nations. My
contention is that sovereignty resides
in people, and if any of the provisions
of ‘nternational law militates against
it. that has to be reorientated.
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Now, Sir, as for the contention

whether Goa should remain as a sepa-

rate entity, that is 3 separate State.
or it should be merged or it should
remain in the Stale of Maharashtra,
well, I think this is a very wise piece
of legislation that has been put before
s It is stated— *

I3

the Central Government
may, within two years from the
" “appointed day, by order, make such
adaptations and meodifications, whe-
» ther by way of repeal or amend-
v raent, as may be necessary or ex-
Lbedient.”

I think there is ample scupe for the
imnlementation of  the democralic
: nment. Earlier. an
: .+ . om the other si” had
suggested 1--t the Government of
India had erred, that they had aot
given them a democratic constitution,
challenging that whalever we have
dene is more or less on the pattern
of bureaucratic government. I very
humbly again submit that this clause
sHows that there ig ample scope for
the implementation of the democratic
pattern.  Secondly, it is very wise
@l the part of the framers of this
siifasure that they have allowed this
Baltern to griw and conlinue. It is
siéted-—
b\ ;‘r;_ t .
. continue to exercise in
tac-nnection with such administration
their respective functions in the
.same manner and to the same ex-
‘tent as before such commencement
with such altered designation, if
r'inv as that Government may
determine.”

46

T believe, Sir, that this is an interim
period, By trials and errors the
#oans may evolve a ccnstitution or
wattern of things suited to the gonius
ol the soil. Meanwhile, it is good
that a period of two years has been
given for all this experimentation. Tt
does nct state that the people of Goa
are not going to be given the option
of choosing their own constitution.

Sir, something has been said about
the K:.nkani language, I was very
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happy to learn that there is a lot of
athinity  belween the Maharashtrian
language and the Xonkani, and on
that basis, a revered Member of our
House has suggested about the nation-
al or emotional integration. I asso-
cinte with him. I believe that on the
basis of linguistic affinity, there may
be a day when the Goans will als»
accord their fullest support to their
land becoming a part of the Maha-
rashtra State, The hon. Prime Mmis-
ter had earlier given all assurances
that the languages of Konkani would
he respected. He has also assured
that as far as religion, culture and so
many things allied with them are
concerned, the Goans will exercise
all rights, there would be absolutely
no interference. That 15 perfeetly
consistent with our liberal traditions,

Sir, lastly, I would suggest one
thing that this is a matter of great
happiness and pleasure that (G.g has
hecome a part of India now. Till
vesterday we had to suffer that ana-
chronism but now to see this happy
consummation of things, we must take
come active step. We, as Members of
Parliament. would like tp see (Gea,
Therefore, I suggest that a delegation
nf the Members of Parlisment visit
Goa and say to those people, here, in
the joy of your liberation, we are
with ycu. There lies a great affinity
between this part of India and the
newly acquired .. ....(Interruption)
We can all form a delegation, with
the blessings of the Prime Minister.

With this suggestion, I give my
fullest support to this Bill and I hore
that this will be unanimously adopt-
ed. Thank you, Sir.

SHRI A. K, SEN: Mr. Vice-Chair-
man, Sir, I am deeply obliged to the
H-use for the large measure of
support which it has given the Gov-
ernment, And at a time when there
should be the least controversy on a
measure like this, I am very sorry
that Shri Gupta in his usual elzquen?
manner has charged the Government
with 1irying to impose g svstem «f
government which, as he says, would
be ancther picture of bureaucracy ex-
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ported by the Railway Minister from
Delhi. Well, I am very grateful 1o
him for the personal compliments he
has given me. It 15 very refreshing,
Sir, especially after the rather unfor-

tunate experience I have had from |

some of his friends in the recent past.
But

Surt BHUPESH GUPTA: We did
not have any fortunate experience
from my friend opposite.

SHrr A, K. SEN: I am very deeply
obliged to Shri Gupta—as I have been
alwavs—for the personal compliments
he has paid me. May I assure him
Sir, as I said earlier while moving the
motion. that it is the desire of the
Government. as the Prime Minister
said in no unmistakable terms, to
accird to the people of Goa the larg-
est measure of aulonomy consistent
with the special featureg of this area
and consistent with the requirements

of the people there as also of the rest ‘

of India? And the present measure
is only a step forward to that ulti-
mate goal. I do not see how from the
present measure the hon, Member
comes to the most extraordinary con-
clusion that it is the desire of the
Government to export a form of gov-
ernment which will clamp down
bureaucracy on these people for all
time to come. I would like to be en-
lightened more on this point and if
there is any misapprehension

Surr  BHUPESH GUPTA: If the
light can penetrate.
Surr A. K. SEN: . about any

particular clause of this Bill, I am
here to make such clarification as I
am capable of. But if there are
people who come here with closed
minds, it ig difficult to convince them
of the intention of the Government,
and I have no doubt that the hon,
Member keeps an open mind always
and that therefore he would accept
the assurance given by the Prime
Minister, that these people, like the
rest of India, will enjoy the same air
of freedom as those elesewhere.
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With regard to this rather unfortu-
nate reference to some memorial
which was made by the hon. Member,
I have now ascertained the facts and
I think it is rather necessary to in-
form the House a little about this so-
called All-Goa Political Conference.
Mr, Gupta had spoken about this so-
called great representaiive party; he
claimed that that was a most repre-
sentative party and he challenged me
to counter that claim. and he said:
Can the hon. Minister challenge this
statement that it is a representative
party? Well. unfortunately this re-
presentative party came into existence
some time in January—on the 14th of
January—after the liberation of
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Goa, as many other parties have,
some inspired by the Jana Sangh
I find, some by others, and
apparently this particular party

has possibly been inspired by the
members cf the party to which' the
hon. Member belongs, I do not blame
him for thinking that it is the most
representative party., He apparently
subjects himself to the same infirmity
from which others elsewhere suffer,
namely to think that their party is
the only representative party and
that others have no right to Voice
the people’s opinions.

Surt BHUPESH GUPTA: But the
present military arrangement should
go out from there.

Sarr A. K. SEN: Well, most par-
ties prefer to continue the present
system. Except the one from this new
Conference, which has come, we have
not receiveq any representation from
any party—there are others and they
are much older ones; many of them
have beepn associated with the libera-
tion movement and many of them
have suffered incarceration during the
struggle for freedom in Goa. We do
not mind any party being formed to
express any particular opinion.

Surr BHUPESH GUPTA:
poltical party’s conference,

It is a

Surr A, K. SEN: Is it a party?
Has it converted itself into a party?
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Sari BHUPESH GUPTA;
know; you may be knowing.

Surr A. K. SEN: I found it was
a conference. If a party, apparently
this party is chary of calling itsclf
the Communist Party of Goa. But its
awvoerkers appear to be all drawn from
the Communist Party in Bombay and
elsewhere,

Surt BHUPESH GUPTA: How do
vou know that?

Sarr A. K. SEN: Very well, Go-
vernment has its own source of in-
formation, I ‘may even give a few
names, Sir, which are possibly well
known to the hon., Member. But that
is beside the point. It is quite appa-
rent from the stout defence of this
party made by the hon. Member that it
is very closely associated with, if not
wholly sponsored by, the Communist
Party. There is no harm in it. 7The
Communist Party holds the position
of one of the leading groups of the
opposition, and we Wwelcome them
everywhere, because this country be-
lieves in complete toleration of
opinions ang expressions of views, I
am not against it, but what 1 am
saying is that this party scems to be
chary of calling itself by the parent
name and it has chosen to call itself
by this name of All-Goa Political Con-
ference, There are others who believe
that its chariness to adopt its parent

name is because of the fact that it will |

not draw much inspiration, nor much
support, from this rather conservative
area which is not so progressive,
according to the line of
thinking of the hon. Member,
and therefore it is difficult
to accept the claim that this con-
ference, or party if it has converted
itself into one now, voices the feelings
of the people there. On the contrary
we have heard quite clear expressions
of views on the subject, and many of

[ RAJYA SABHA ]

them are even against the withdrawal
of the military administration there,
and they are apprehensive of the fact ‘
that the military forces are going to '
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I do not | be withdrawn, and they think that

the civi] authority would not be com-
petent to deal with the position which
has emerged after the withdrawal of
the colonial rule which has lasted
there for nearly 400 years. But as |
said—this needs no repetition—there
is no doubt that the Government will
accord to these people—as they have
done to the people of Dadra and
Nagar Haveli—autonomy in the largest
measure as soon as it is possible to
do so. Let ug not forget that we
have liberated them only in Decem-~
ber and it has not been possible to
withdraw the military still. Three
thousand and five hundred members of
the Portuguese army are still there
in detention. This brings me to the
point raised by the hon. Member there
about these military personnel being
distributed. As the Prime Minister
had stateq earlier while moving the
Constitution (Amendment) Bill, we
are expecting the Portuguese to make
arrangements any day for the repatria-
tion c¢f these people and we are only
hoping that it happens as quickly as
possible. And if they do not do it
within a reasonable time, we shall
certainly take all steps necessary to
take them out of Goa There is no
point in distributing them all over the
country, that is hardly feasible. But
we shall withdraw them from Goa
territory where they had represented
the worst form of military rule for
centuries.

The next point made by Mr. Gupta,
if T have followed him properlv—if I
have not. he will excuse me—is that
we have not taken steps to deal with
the c-llaborators whe had supported
the fascist regime of Salazar before
Goa’s liberation, and that we are ap-
pointing them to carry on the admin-
istration, the very same people who
had perpeirated all the atrocities in
collaboration with the Salazar regime.
Well, T have no doubt that those who
are guilty of crime against humanity
would be dealt with according to law,
for in this country we do not believe
in punishing collaborators or criminals
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through executive officers. If they are
to be punished, they are to be
punished by courts administering the
law of the country.

Sarr BHUPESH GUPTA: 15 the
question of appointing them avocided?

Surr A. K. SEN: Well, there is no
doubt that such people wauld not be
appointed and therefore, even with
respect to judges, if the hon. Member
will find. the language, so far as their
rontinuance is concerned, is:

“Without prejudice to the powers

of the Central Government to
appoint from time to time such offi~
cers and authorities as may bhe
necessary.”

1t is our discretion to appoint such
officers as we want to, Without pre-
judice to that right the officers and
others already in employment are be-
ing continued. Well, that has been
our policy before too, and those who
thad collaborateq with the Britishers
during our struggle for independence
'have been tolerated and many officers
who had served the British have serv-
ed the Government in free India quite
faithfully.

Kakasares KALELKAR: But do you
know that people who were deported
from Bombay by the Bombay Govern-
ment for mischievous activities were
taken into service by the Pcrtuguese
‘Government and they are still in cer-
wice there?

‘SHRT A. K. SEN: Well. T have no
doubt that mischievous ones
-would be avoided But that should be
left 'to the administrators there and
to our police. T have no doubt that
those who have acted in a subversive
manner or who are still acting in a
sub-versive manner would not he
continued in service—there is no
doubt about that.
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Surt BHUPESH GUPTA: Every
doubt.

Uy <

Sarr A, K. SEN: Well, this country
does not go about with fire and sword
in hand and kill the so-called colla-
borators.

Surt BHUPESH GUPTA: We never
said it.

Surt A. K. SEN: I mean it is not
possible, It remains me of Albuquer-
que who had conquered Goa .

Sart BHUPESH GUPTA: I have
been grossly misinterpreted. All I
said was: Do not appoint them.

Surt A. K. SEN: I jave said so,
that they will not be appointed, those
whose conduct has been subversive
and is still suspected to be subversive,
they certainly will not be appointed,
and I only hope that the hon. Mem-
ber will not take up cudgles for them
and say that people have been dis-
missed have not been continued
because of subversive activities, and
this word ‘subversive’ is vague,

Surt BHUPESH GUPTA: That the
British gave you; you have forgotten.

Suri A. K. SEN: In any event, Sir,
it reminds me of Albuquerque who
conquered Goa. He put to sword and
fire al]l the Muslims of Goa because
they represented the ruling authori-
ties then. And he made a Dboast
of it while writing his report
to his own government saying
how delighted he was at the
sight of thousands of Muslim bodies
burning. It is on record, Sir. I hope
the hon. Member does not expect the
Government of India to deal with the
collaborators in that fashion, We have
not done it in the past and I do not
think our prestige has suffered by
reason of that fact nor have our inte-
rests suffered. On the contrary, the
way in which the Government of India
has functioned after freedom and the
methods taught by our leader, Gandhi-
ji, have not only borne fruit . . .
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Surr BHUPESH GUPTA: Oh!

Sarr A. K. SEN: There is nothing
to be contemptuous about the lesson.

Sart BHUPESH GUPTA: Why do
you bring Gandhiji here? '

Surr A. K, SEN: It is the great les-
son from him which helped us to func-
tlon in that most liberal way even
after freedom so that even today we
have a European Chief Justice very
near Delhi and ap Englishman = still
serves as Chief Justice in free India.
And I have no doubt, Sir, that these
officers who had in the past served
under the Portuguese Government,
many of them, will turn out to be
layal officers of the Government of
India. If they are found to be want-
ing in their loyalty, there is no rea-
son to believe that the Government of
India would be chary of dealing with
them in a manner in whidh they
should be dealt with,

Now, Sir, that really disposes of
most of the objections which have
came from Mr. Gupta and I need only

refer to the permit system which was |

mentioneq by one of the hon. Mem-
bers. Well, I know that it is not a
very desirable thing to continue, Goa
being a part of India, but as a tempo-
rary méasure, I am afraid, it has to
cantinue because, let us not forget that
we have just liberated it and there are
many emergency measures which have
still to be put through and plenty of
checks to be carried oyt for the pur-
pose of security for quite some time
to come. But I know that these per-
mits will be freely available and will

satisfy those who want the continu- .

ance of the permit system. There had
been representation to that effect so
" fhat undesirable foreigners and oui-
siders may not go and get into Goa.
Apart from the question of security,
for other purposes too it has to be
there so that there is no tiravelling
rush for adventure which a new, libe-
rated and incorporated territory might
induce others to indulge in. There-
fore, I think, for some time to come
this permit system will have to comti-
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nue. But I have no doubt that the
Government will discontinue it, the
moment il is found to be not neces-
sary at all.
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With regard to Members of Parlia-
ment, if they wish to go, I do not think
there is anything to prevent them
but I only hope that they go at a time
which is opportune after consulting
the Administrator and so on. I have
no doubt that their free passes will
carry them to Goa because Goa now
ig a part of India, legally and Consti-
tutionally, not merely historically,.
and the passes to which they are en-
titled will no doubt carry them up to
Goa.

SuriMaTt  LAKSHMI
Through train services.

MENON=-

SHRI A. K. SEN: And, therefore, I
have no doubt that they will awvail
themselves of that facility.

That really brings me {o the end of
this discussion. Lest I might have to
repeat these arguments, I need only
add one more sentence with regard to.
some of the amendments that Mr.
Gupta has mentioned because he has
more Or less spoken on them. He has
mentioned about this time limit of 31st
July. I have dealt with it. That is
absolutely impracticable. Then he
raised the question of consultations
with the  representatives of the
Goanese liberation movement., Let us.
not discuss and enter into, again, a
controversy about who are the repre-
sentativeg of the Goan political move-
ment. We have just heard Mr. Gupila
claiming that this Goan Political Con~
ference is the representative body.
Others will claim other bodies as ce-
presentative. But I have no doubt that
the Government will consult all
representative bodies . . .

Sarr BHUPESH GUPTA: It is all
right.

Surr A. K. SEN: . including
the Conference about which the hon.
Member hag spoken:
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Sur1 BHUPESH GUPTA:
good thing you have said so far.

.One

Surr1 A. K. SEN: And about con-
tinuance of these officers, He gsays:—

“Provided further that no one
shall be appointed as a judge, or
magistrate, or any other officer or
authority who, during the Portu-
guese occupalion of this {erritory,
took part directly or indirectly in
the commission of any  atrocitics
against the patriots fighting for the
emancipation of this territory from
the Portuguese rule, or whose
loyalty to the Indian Republic is in
any manner doubtful or who has
been in any manner rewarded by
the Portuguese rulers for his part in
maintaining the Portuguese rule, or

in regard to whose patriotic bona
fideg the leader of the anti-Portu-
guese liberation movement may

raise any serious objection.”

Well, I shall be the last person to en-
trust such a responsible adjudication
in the hands of unnamed leaders of the
anti-Portuguese lberation movement.
If at gll, it will be entrusted to the
responsible officers appointed by the
Government of India. They will de-
cide. Instead of mentioning all these
important things, which may not al-
ways be interpreted in the light in
which it has been inserted, it is better
to leave it in a way in which the
Government has framed the measure,
subject to the right of the Government
that preserves all these rights and
which presupposes that that right of
the Government to pick and choose
would be exercised by all these rele-
vant considerations. Why mention
them so that a point may be made by
those who are not friendly to us that
we are behaving in a vindictive man-
ner? That is all Sir. I, therefore,
once more commend this motion to the
acceptance of this House.

‘ Tue VICE-CHAIRMAN (Surr K. K.
Suan): The question is:

“That the Bill to provide for the
administration of the Union terri-

895 Goa, Daman and Diu [ 20 MARCH 1962 ]

(Admimistration) Bill, 896

1962
tory of Goa, Daman and Diu and
matters connected therewith as

passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

Tre VICE-CHAIRMAN (Surr K. K.
SHaH): We shall now take up the
clause by clause consideration of the
Bul,

Clilause 2—Definitions

Surr BHUPESH GUPTA:
move:

Sir, I

1. “That at page 1, after line 12,
the following proviso be inserted,.
namely:—

‘Provided that the Administra~
for shall cease to function after
the 31st day of July, 1962.”

2. “That at page 1, at the end of
line 14, after the word ‘Diw’ the
words ‘which shall remain so far z
period not extending beyond ihe
31st day of July, 1962, be inserted.

The questions were proposed.

Surr BHUPESH GUPTA: Sir, o
these amendments I want to sa;
something. Sir, I expected the hor
Law Minister to give a serious repl,
to the rather serious points, mayb
disagreeable to them I raised durin
the course of the debate, When h
spoke about my remarks about the Gc
Political Conference, I was reminde
again of the North Bombay Parlic
mentary Constituency elections, Whe
1t does not suit the opponents of M
Menon and the Congress Party, the

‘ call Mr. Menon a crypto—Communi

and try to get away with it. Wh
the hon. Minister could not give a
other ngme of any organisation w
supported his point of view, &
when I mentioned the name of {}
Conference, he said, according to ]
report—which report, we do »
know, maybe, it may be whisper
into hig ears—this Goan Politi
Conference is a Communist organi
tion. May I ask him to tell us °

| difference between this line of lo
| and reasoning on his part and
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[Shri Bhupesh Gupta.]
reasoning on the part of those
who rap that campaign of the three
musketeers in the North Bombay par-
liamentary  constituency  election?
Whenever a conference or an organi-
sation is mentioned, to call it Com-
munist and then to try to get away
with it, well, Sir, it is not a very
sound practice and some day the
«country will have to pay for 1t, per-
haps more dearly than the hon. Law
Minister thinks, But I do not think
that you should trot out anti-com-
Junism of this type and try to bank
on that kind of thing in order to
fight a situation like this, It is not
right.

As far ag this amendment is con-
cerned here again, he said, “Shall I
go with sword and fire?” and what
not. I know you are non-violent.
Perhaps what I said was not palatable
40 him and, therefore, he brought in
this question of sword and fire. 1
never made that suggestion.

There- -

[ RAJYA SABHA ]

|

fore, that argument, again, was not

vesy relevant as far as he
5 p.m, was concerned. What 1 say

here is this. 1 said that |

this arrangement of Commissioner
or Administrator should last for
a definite period of time and
after that some other arrangement

should be made. I am not going into
the other thing This is what I want
nere, The Government can have 3
or 4 months to think over this and
then decide what should be the sub-
stitute arrangement after this. 1t is
going to be permanent, That T know,
is almost permanent. We have not
got any indication yet as to what are
the Government's views tentatively
at least as to how long this will con-
tinue. They cannot say anvthing.
Not that they are not in a position to
say, because this is uppermost in their
minds. It will continue, That is why
I say that it should continue only up
to 31st July 1962. Now you have
April, May and June—three months.
You can think about it and then de-
cide upon certain other more accept-
able, agreeable, more democratic
arrgngements but they would not

(Administration) Bill,
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accept this kind of suggestion, There-
tore I gay that it should be done like
that, Here is our jurist friend. I was
a little surprised but 1 believe when
a jurist becomes a politician and then
a parliamentarian, jurisprudence
leaves and something else comes. I
suggested that no law should be en-
forced if it is repugnant to the Direc-
tive Principles of the Constitution.
Mr. Pathak at once jumped up with
the suggestion that it meant amend-
ing the Constitution. Who gasked you
to amend the Constitution? Cannot
I say that we shall not pass any law
there or allow any law to remain
which is repugnant to the Constitu-
tion? It does not involve gny amend-
ment of the Constitution. Let the
Directive Principles remain what they
are, not enforceable and so on but
certainly we can make it obligatory
on the part of the authorities to see
that no violations are done like that.
No point has been made. I was
patiently listening to the Law Minis-
ter to tell us which organisation in
Goa has supported Name the organi-
sation. Do not talk vaguely about
patriots or such things, people who
have sent you anonymous letters and
Tell us which organisations in
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S0 on.
Goa have asked that this arrange-
ment ig suitable for them I do not

care if it is Congress organisation but
let him mention them but Goa did
not have Congress organisation nor
the Communist Party had a branch
there People there fought whether
they believed in the ideology of the
Congress Party or the Communist
Party or some other Party but tell us
which organisation supported you. Is
there any single organisation, big,
smal]l or medium-sized which has
supported your point of view? No,
none., Tell us which accredited lea-
ders of the Goanese people have sup-
ported vou. Name them so that it is
known_ so that we know for our as-
surance that there are some peoble in
Goa who did not share our views.
You have not named them. Ha has

got the reports. The only thing is the
report. Tell us who have given you
the reports that the All-Goa Political
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Conference is another name for
Communist Party, It is not a very
responsible utterance. Here comes
vulgarisation of the democratic prin-
ciples, Tell this House which organi-
sation is that, who the members and
sponsors of the grganisation are, Name
them that these are the sponsors of
the All-Goa Political Conference and
these are the Members of the Com-
munist Party. Let them say so. It
is not right here to take advantage of
the Government position and then
speak pretending as if they have got
better information than others have.
It is an open book, It is open to us.
It is an open book for all to see who
are assembled in the Politica] Con-
ference. Many people are there,
many shades of opinion are there who
have contributed to the cause of Goan
liberation. To dub it as the Com-
munist Party or organisation is not
right. I do not know whether anv
Communist was there or not. I am
supposed to be a functionary of the
Communist Party but I do not know
who the Communists are there but
my friend, the Law Minister basing
on gsecret police reports tells me that
he knows who the Communists are.
This is not right, I move this amend-
ment. (Time bell rings.) You have
been ringing the bell. I press my
amendment and I think the 3 months’
period is enough for the Government
to think over as to what should be the
next cet-up of administration afler
the Administrator goes.

Tue VICE-CHAIRMAN (Surt K K.
SHAH): The question is .

the

I am sorry. Anv reply?
Qrrr A K SEN:

Surr BHUPESH GUPTA: How has
he replied? He has spoken before.
T would not accept it. The reply
comes after the amendment . . .

Tae VICE-CHAIRMAN (Surr K. K.
SuaH): He says that he has already
replied

Surr BHUPESH GUPTA: ©No. I
would not accept it. This is very bad
parliamentary practice. Before we

I have replied
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take up the amendment he replies.
That shows utter disregard of the
other arguments. He has to reply.
He can say: “I do not want to reply.”
I can understand that. You do not
treat that as a reply.
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Surr A. K. SEN: 1 shall formally
reply that there iy hardly anything to
reply excepting his query that I had
not mentioned the names of the work-
ers of this All-Goa Political Confer-
ence.

Surt BHUPESH GUPTA: Why did
vou call them Communists?

Surt A K. SEN: Because the work-
ers themselves are all important
members of the Communist Party,

Surr BHUPESH GUPTA: How do
you know it? I am supposed to know
1t better than you do,

Surr A. K. SEN: The hon, Mem-
ber is proving it himself?

Suarr BHUPESH GUPTA: How?

Surr A, K. SEN: Because he is not

known to defend other parties. I do
not want to mention the names . . .

SHrt BHUPESH GUPTA; You
cannot.

Surr A, K, SEN: 1If the hon, Mem-
ber wants me to mention the names
of personis who are not here in this
House, I shall do so but that is for
the Vice-Chairman to direct.

Tue VICE-CHAIRMAN (Sharr K. K.
SHaH): Those who are not here, their
names should not be mentioned. It
will not be in order,

Surr BHUPESH GUPTA: Are you
satisfied? You see his list and give
me the names. I shal} tell you how
many are members of the Communist
Party. 1 am supposed to know who
are members of the Communist Partv,
Secret police report is not the guide,
We are an open party and we have
open membership. Therefore it is not
right,
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Surr A, K. SEN: I did not want to
name them but if you want. I will
give a few names, Mr  Divadkar

Kakodkar. He is the General Secre-
tary. .

Surt BHUPESH GUPTA: What is
he reading from? 1 have a right
under the rules to ask what he is
reading from.

THE VICE-CHAIRMAN (Smrr K K.

SHaH): You invited the names of-
people who are not here. Let him
give the names first of all.

Suri BHUPESH GUPTA: What is
he reading from? .

Surt A. K. SEN: I am reading from
my own notes. I am certainly en-
titled to do so. Mr. Chandrakant
Kakodkar, I think you know him.
He is the Chief Reporter in Goa for
Atre’s Maratha which is a pro-Com-
munist

Sarr BHUPESH GUPTA: No. You
come from Bombay, ISir. Atre's paper
is an independent paper. You are in
the Chair fortunately, a stalwart from
Maharashtra

(Interruption)

Diwan CHAMAN LALL: T rise on
a point of order. Is it not the rule
in this House that when an hon.
Member wheo is in possession of the
House doeg not give way, it is not the
right of any Member to interrupt
him?

Surr BHUPESH GUPTA: It is the
rule of the House. I expect him fto
yield and not to listen to Diwan
Chaman Lall’s advice and he will
yield.

Tug VICE-CHAIRMAN (Surr K. K.
SHaH): Order, order, When he does
not yield, wait. Let him sit down,

SurI A. K. SEN: I was not anxious

to give the names of persons.

Surt BHUPESH GUPTA: All I sub- |
mit is this. I rise on a point of order. |
When we ask for information and the
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Minister seeks to give information,
then it should not be opinion but in-
formation and it is my right to point
out that this is wrong angd it is com-
mon knowledge and it 15 public know-
ledge that it is wrong.

Tae VICE-CHAIRMAN (Surt K, K.
SHaH): This is not a point of order.

Surt BHUPESH GUPTA: Therefore

I say, you ask him. I seek your
orders. Is it not common, public
knowledge?

Tur VICE-CHAIRMAN (Suri K, K.

Suan): Will you first allow me to
decide whether this is a point of
order? 1 have heard you. This is

not a point of order, Do not be un-
fair to me at least as a lawyer if not
as,the Vice-Chairman.

SHrI BHUPESH GUPTA: You are
so many things. I know how you
manage so many things in Bombay.
Do I not know it? ‘

Tre VICE-CHAIRMAN (Surr K. K.
Suan): Will you allow me to decide
this point of grder?

Surr BHUPESH GUPTA: You have
not listened to me yet. You have not
allowed me to finish what I had to
say. Let me say how this is a point
of order. The point of order is this.
A Minister cannot give deliberately
mis-information in regard to a matter
which is common knowledge, or which
is a notorious fact, as it is called, by
lawyers. T say this Marathi paper -is
not a Communist paper. It is a paper
belonging to an independent person.
You, Sir, of all persons, know that.

Tue VICE-CHAIRMAN (Surt K. K.
SuaH): It is not a point of order. It
is a question of opinion. The Minis-
ter will now go on,

SHrI A. K. SEN: I did not say it was
a Communist paper. I said “a wvro-
Communist Marathi daily”, as the
record will show.

Sart BHUPESH GUPTA: How ro-
Communist?
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THe VICE-CHAIRMAN (Saur XK. K.
SHAH): The Minister will please pro-
ceed.

SHrI A, K. SEN: Why does the hon.
Member think that that is a disquali-
fication” 1 only stated a fact. I don’t
see any odlum attached to it because
of that fact. I never suggested it
and the hon. Member need not read
'more into it. He wanted information
and here is another “Shri George
Vas”.

Sarr BHUPESH GUPTA: Commu-
nist again?

Sart A. K SEN: They have been
actively canvassing membership for
the All Goan Political Conference.

Surr BHUPESH GUPTA* Therefore,
‘he is Communist?

Tue DEPUTY  MINISTER OF
LABOUR (Surr Asmp Ari): He is a
‘Communist, of course,

Surr A. K. SEN: I do not see why
the hon, Member should be chary in
acknowledging facts. He is a mem-
‘ber of the Communist party and the
hon, Member who is one of their
leaders should have no objection.
They were openly canvassing for the
All Goan political Conference. That
‘fact is established or at least mention-
ed and there is nothing to be sorry
or indignant about it.

Surr ABID ALI: He wants to de-
ceive the world.

Surr BHUPESH GUPTA: Nobody
ran do that.

Surt A. K, SEN: All that I said
was that none but the Goan Political
Conference has sent the memorial.
‘The hon. Member wants me to men-
tion those who support us. It is for
him to name those who oppose us.
In support of this, he read this memo-
randum. T said this memorandum
came from a party which had met on
the 28th January, for the first time in

its life, and it has a~tive workers who -
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are members of the Communist Party
or who are its sympathisers.
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Surr ABID ALI: It is a mushroom.

Surr A, K. SEN: All that I said was
that it only reflected one section of the
cpinion which was expressed by the
hon. Member here and when I said
that it represented the Communist
point of view, [ only repeated the
claim that 1t was a representative
body. That is all.

THE VICE-CHAIRMAN (Surr K K.
SHaH): The question is:

1. “That at page 1, after line 12,
the following proviso be inserted,
' namely:—

‘Provided that the Administra-
tor shall cease to function after
the 31st day of July, 1962'.”

The motion was negatived.

THE VICE-CHAIRMAN (Surt K K.
SHaH): The question is:

2. “That at page 1, at the end or
line 14, after the word ‘Diu’ the
words ‘which shall remain so for a
period not extending beyond the
31st day of July, 1962’ be inserted.”

The motion was negatived.

Taeg VICE-CHAIRMAN (Sar1 K. K.
SHaH) - The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted,

Clause 2 was added to the Bill.

Clause 3—Representation in the House
of the People

Surt BHUPESH GUPTA: Sir, I
move:

after line 18,
inserted,

3. “That at page 1,
the following proviso be
namely:—

‘Provided that in the event of
- nomination of such members, e
CGovernment shall hold prior con-
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sultation with the representatives |

of the Goanese liberation move-

1

ment’.

Sir, I move this amendment because
1 feel that in this connection there
should be consultations by the Gov-
ernment when they nom!nate the
Members. Why do I say it? I say
they should consult all, and especially
the representatives of the Goanese
liberation movement and all shades of
opinion. 1 go not say that only some
persons should be consulted. But my
fear ig that they will not have the
right approach. When 1 said the
Goanese Political Conference, he want-

ed to . ..

SHrr ABID ALI: Sir, on a point of
order. The hon. Member wants to
g0 on arguing again and agair. I re-
quest you Sir. to order him to speak
on his amendment itself and not on
the discussions.

Surt BEUPESH GUPTA: My hon.
friend is mistaken, 1 am speaking on
the amendment. He seldom speaks in
this House, otherwise he would have
realised.

SHr1 ABID ALIL the
amendment.

Surr BHUPESH GUPTA: The words
used are “prior consultation”. Whom
to consult, they will decide.

Speak on

Surr A, K. SEN: Sir, he cannoi now
say “Consult all”, because the words
here are:

“pricr consultation with the re-
presentatives of the Goanese libera-
tion movement.”

1 said in my answer that this is a
highly unpracticable proposition.

Surt BHUPESH GUPTA-:
practicable? Now, I hope
Alj will know why 1 have
Why is it not practicable? 1 am not
naming anybody. It is for the Gov-
ernment to decide whom they will
consult. He eannot eriticise me for I

Why un-
Mr., Abid
to argue.

, us in the Opposition.

|
!
|
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am not saying whom they saould

consnult. That will not be decided by
It is for tine
Government to draw up a list of ‘hose
who will be consulted. In this case,
I hope the fantastic thing w:i! not be
invented, suggesting that certain peo-
ple will be Communists or that :w«n
independent newspaper is Commun:st,
though it is an independent one. It
is practicable and there is no reasci
whatsoever why they should not con-
sult people. They needq not cinsult
people whom they do not recoglise.

SHr! ABID ALI: Those wno descrve
to be consulted, will be consulted.

Surr BHUPESH GUPTA:
nomination to Parliament will take
place and jt will be a temporary
arrangement, I realise, and ultimately
the people will be elected. But since
It is for you to decide whom you willt
reason why there should be this con-
sultation with the wvarious element:.
It is for you to de.ide whom you will
consult, so that this nomination may,
as far as possible, approxim.ac. more
! or less, to the consensus »f cpinion
in Goa. That is all I say. Is it not
a reasonable amendment?

This

Toe VICE-CHAIRMAN (Surr K. K.
SHaAH): The question is:

3. “That at page 1, after line 16,
the following proviso be inserted,
namely:—

‘Provided that in the event of
nomination of such members. the
Government shall hold prior con-
sultation with the representatives
of the Goanese liberation move-
ment'.”

The motion was negatived.

T VICE-CHAIRMAN (Snrr K K.
SHAH): The question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clouse 3 was added to the Bill.



907 Goa. Daman and Diu

Clause 4—OQOfficers and functionaries
in relation to Goa, Daman and Diu

Surt BHUPESH GUPTA: Sir, 1

maove:

4, “That at page 2, after line 22,
the following provisos be inserted,
namely:—

‘Provided that all such power
shall cease after the 31st day of
July, 1962 or on the creation of a

Legislative Assembly Tor Goa,
Daman and Diu, whichever s
earlier:

Provided 'further that no one
shall be appointed as a judge or
magistrate or any other officer or
authority who, during the Portu-
guese occupation of this territory,
took part directly or indirectly in
the commission of any atrocities
against the patriots fighting for
the emancipation of thig territory
from the Portuguese rule, or
whose loyalty to the Indian Re-
publiz js in any manner doubtful,
or who has been in any manner
rewarded by the Portuguese rulers
for his part in maintaining the
Portuguese rule, or in regard to
whose patriotic bona fides the..’

And hLere there is a small correction
to be made, Sir. The word should be
“leaders” and not “leader” ag it
occurs here—

‘.. leaders of the anti-Portuguese
liberation movement may raise any

"

serious objection’.

Sir, this is my last amendment.
Here again, I have been totally mis-
undersiood, not misunderstood, but
deliberately misrepresented, as law-
yers sometimes do. In my amend-
ment I have said that anybody
whe was in authority during the
Portuguese occupation and who took
part directly or indirectly in the
commission of atrocities shall not be
appointed to certain positions. I am
not stating this in general terms 1n
respect of all officials. And then i
say:

[ 20 MARCH 1962 ]
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“whose loyalty to the Indian Re-
publit is 1n any manner doubtful, or
who has been in any manner re-
warded by the Portuguese rulers for
his part in maintaining the Por-
tuguese rule, or in regard to whose
patriotic bona fides the leaders of
the anti-Portuguese liberation move-
ment may raise any serious objec-
tion,”

Bill, 908

As 1 said, the word should be
“leaders” and not “leader”,

Tue VICE-CHAIRMAN (Surr K. K.
SunaH): It has been discussed suffici~
ently.

SHrt BHUPESH GUPTA: Here
again, 1 leave 1t to the Government wa
consult the leaders. 1 say this be-
cause there is a tendency to keep-
some persons in responsible positions,
Or shall we put it another way? It is
always possible for this category ox
persons to worm their way into key
positions of the administration, des—
pite the good intentions of the Gov-
ernment, Therefore, I say, in the matter
of appointments this thing should be:
definitely borne in mind. How can you
ascertain it if not by consuiting those
who are in the know of things better
than others? Here I have suggested
the leaders of the anti-Porfuguese
liberation movement. They can con-
sult others also, I have no objection.
The analogy of the British was
brought in. We are not going into it
now. But it has been our criticism
of the Government that they were not
right in retaining everyone of the
officers who had served the British,
I mean the Indian officers. There
should be a bit of pick and choose in
such matters. We have seen how some
of these Indian officials drawn from
these services, in some cases, were
found to be unsatisfactory. I am not
speaking in a sweeping manner of all
of them. Some may have proved use-
ful. But some were also found un-
satisfactory and not always amenable
to the new things that have conu
about.

I can name them, but again 1 won’
name them. It is well known:; we hav

+
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seen how the Generals after retire-
ment from the Army started abusing
the Indian Republic and the demce-
ratic and parliamentary institutions.
I do not know if the Gencral has
found his way to the Swatantra Par-
ty yet. But he knows that such things
do happen. We know how certain cffi-
cials behave. Even in the Administra-
tion some officials had to be censored
by the Government. These are all
known facts. Here in Goa after so

many years they have become
ree and after 14 years of our
independence they have been liberat-
ed and up to the last day of

liberation they have been subjected
to all kindg of tyranny and oppression
by some officials and they are all
accessories to or abetiors of the Portu-
guese rule. I only ask that these
people should not be placed in im-
portant positions. Here what does
this clause 4 provide? It gives a
general power. It is a big clause. It
starts saying, without prejudice to the
powers of the Central Government.
Everybody knows that the Central
‘Government has got powers. 1 am
not questioning 1t. Let us retain
them. My amendment comes only
ag a proviso. All that I say 1s, while
exercis’ng these powerg such people
should not be appointed. I have made
it very specific and said who are the
people who should hot be appointed.
They may be small in number but the
appointment of any of these people
would lead to demoralisaton, would
create misgivings n the minds of the
‘Goan people. It iz not a question of
taking away any power. I am giving
this power to the Government. I am
not asking th's power to be given to
me. Why can’t the Government
make a commitment of thig kind if
they sincerely mean business and why
can’t they say here that such peop1
shall not be appointed?

Tue VICE-CHAIRMAN (SHr!r K. K.
Suan): You are repeating,

SHrr BHUPESH GUPTA: I know
your will Ieel that I am repeating be-
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cause it is after 5 O'clock and the
Hol: festival ig somewhere there.

Drway CHAMAN LALL: May I
ask my hon. friend if he will be
satisfied if the Government gsays that
it will keep in mind whatever my
friend hag said in making the appoint-
ments?

910

Sarr BHUPESH GUPTA: Well, up
to now he has not said that even.

Tue VICE-CHAIRMAN (Sarr K. K.
SHaH): He said so.

Surr A. K. SEN: Yes; I said so.

Surt BHUPESH GUPTA: If he says
this thing, well then, would he mind
accepting my amendment also?

AN Ho~N. MEMBER: Why?

Surt BHUPESH GUPTA: Because
if the substance of my amendment is
to be kept in his mind, then what is
the harm In accepting 1t? (Interrup-
tions) What I want is a little accom-
modation. I want this amendment
because if it is rejected, then we shall
be in a position to come up and tell
the House that such and such people
w.th such and such records have been
appointed to high positions. In order
to keep ourselveg in readiness to point
out such things before the Govern-
ment, the House and the country, I
press this amendment, Sir, unless the
Government accepts it,

Tue VICE-CHAIRMAN (SHrr K. K.
Suan): I shall now put the amend-
ment to vote.

The gquestion is:

4, “That at page 2, after line 22,
the following provisos be inserted,
namely:—

‘Provided that a’'l such power
shall cease after the 31st day of
July, 1962 or on the creation of a

Legislative  Assembly for Goa,
Daman and Diu, < hichever is
earlier:

Provided further that no one
shall be appeinted as a judge, or
magistrate, or.any other officer
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or authority who, during the [ The fundamental rights are the

Portuguese occupation of this | sacred provisiong of the Const.tution

territory, took part directly or ; and we want under the terms of this

indirectly in the commission of
any atrocities against the patriots
fighting for the emancipation of
this territory from the Portuguese
rule, or whose loyalty to the
Indian Republic is in any manner
doubtful, or who hag been in any
manner rewarded by the Portu-
guese rulers for his part in main-
taining ithe Portuguese rule, or in

regard to whose patriotic bona
fides the leaders of the anti-
Portuguese liberation movement

rn

may raise any serious objection’.
The motion was negatived.

Tue VICE-CHAIRMAN (Sarr K. K.
SHAH): The question is:

“That clause 4 stand part of the
Bill.”

The motion was adopted,

Clause 4 was added to the Bill.

Clause 5—Continuance of existing
laws and their adaptation

Surr BHUPESH GUPTA: Sir, I

move—

5. “That at page 2, after line 26,
the following proviso be inserted,
namely:—

?

‘Provided that no law which is
repugnant to the fundamental
rights under the Constitution or
to the directive principles thereof
shall be in force'.”

Sir, I have only a few words to say.

Tue VICE-CHAIRMAN (Ssr1 K. K.
SHAH): You have spoken already,

Suri BHUPESH GUPTA.: I spoke in
reply to our friend, the jurist. You
are a lawyer and I would ask you to
consider why he said so, This does
not involve any amendment of the
Constitution. That is what 1 explain-
ed to him then. Now I will tell you
why I want this,

Bill an enactment to assure the Goan
people that their fundamental rights
will not be violated.

The question was proposed.

Surr A. K. SEN: May I say, Sir,
that it is unnecessary because it is
written into every law that this Par-
liament passes that nothing which
contravenes the Constitution will be
valid?

Sur; BHUPESH GUPTA: Let this
be properly understood. Do I under-
stand that any Goanese law left there
by the Portuguese or the Portuguese
law which is contrary to that parti-
cular Chapter of the Constitution will
be null and void?

Trg VICE-CHAIRMAN (Surr K. K.
SHaH): Certainly.

Sart BHUPESH GUPTA: You don’t
say, Sir. You are in the Chair, I
will seek your advice elsewhere.

Surr A. K. SEN: When Parliament
rontinues an existing law it is always
written into that law that it is subject
to the provisions of the Constitution.

Surt BHUPESH GUPTA: SubJect to
Fundamental Rights?

Surt A. K. SEN: Yes. w1

Surt BHUPESH GUPTA: Direc-
tive Principles also, I do not want

any law which is contrary to our
Directive Principles. Even if the
Directive Principleg are not enfor-

ceable here let the Goanese know
that we shall iry to work according
to the Directive Principles in the
new set-up there and we would not
allow any law which is repugnant to
the Directive Principles of the Cons-
titution. If he says he will do that
then I shal] take back my amendment,

Surr NAFISULL HASAN- (Uttar
Pradesh): You want an amendment
of the Constitution as far as it applies
to Goa?
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Surt BHUPESH GUPTA: I do not
want to make any amendment
to the Constitution. Sir,

Tur VICE-CHAIRMAN (SHr1 K. K.
SuaH): Let him reply.

Surr A, K. SEN: Let the amend-
ment be put to the vote, Sir.

Tue VICE-CHAIRMAN (Sar1 K. K.
Suan): The question is:

5. “That at page 2, after line 26,
the following proviso be inserted,
namely:—

‘Provided that mo law which is
repugnant to the fundamental
rights under the Constitution or
to the  directive principles
thereof shall be in force.”

The motion was negatived.

Turz VICE-CHAIRMAN (SmrI K. K.
SuaH): The question is:

“That clause 5 stand part of the
Bill.”

The motion was adopted,
Clause 5 was added to the bill.

Clauses 6 to 11 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Surt A. K. SEN: Sir, I move:
“That the Bill be passed.”

r
The question was put and the motion
was adopted.

MESSAGES FROM LOK SABHA

I. THE UnioN Dumies or Excise (Dis-
TRIBUTION) BiLL, 1962

II. THE APPROPRIATION BiLi, 1962

ITI1, Tue EstaTE DuTry (DISTRIBUTION)
Bir, 1962

SECRETARY: Sir, I have to report
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received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—

@)

“In aecordance with the provisiong
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith a copy of the Union Duties
of Excise (Distribution) Bill, 1962,
as passed by Lok Sabha at its sit-
ting held on the 19th March, 1962.

The Speaker has certified that this
Bill is a Money Bill within the
meaning of article 110 of the Consti-
tution of India.” s

an

“In accordance with the provisions
of Rule 96 of the I.:les of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose
herewith a copy of the Appropriation
Bill, 1962, as passed by Lok Sabha
at its sitting held on the 19th March,
1962,

The Speaker has certified that this
Bill is a Money Bill within the mean-
ing of article 110 of the Constitution
of India.”

(1)

“In accordance with the provisions
of Rule 96 of the Rules
of Procedure and Conduct of
Business in Lok Sabha, I am
directed to enclose herewith a copy
of the Estate Duty (Distribution)
Bill, 1962 ag passed by Lok Sabha

at its sitting held on the 19th March,
1962.”

Sir, I lay a copy of each of these
three Bills on the Table,

Tue VICE-CHAIRMAN (SHrr K. K.
SHAH): The House stands adjourned
till 11.00 a.M, on the 23rd.

The House then adjourned
at twentynine minuteg past
five of the Clock till eleven of
the Clock on Friday, the 23rd
March 1962,

..



